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I, Accounts (1984-85) of the Aligarh
Muslim University and related pa-
pers.

II. Accounts (1984-85) of the Univer-
sity Grants Commission, New Delhi
and related pape:s.

1, Accounts (1983-84) of the North
Eastern Hill University, Shillong,
and related papers.

IV. Notification of the University

of Pondicherry notifying addition and

substitution of statute (4) of the
Pondicherry University Act, 1985

THE MINISTER OF STATL (EDU-
CATION AND CULTURE) (SHRIMA-
T1 KRISHNA SAHI): Sir, 1 beg to lay
on the Table—

1. A copy each (in English and Hindj)
of the fo:lowing papers:--

(i)(a) Annual Accounts of the
Aligarh Muslim  University  Aligarh,
for the year 1984-85, and rke Audit
Repert thereon, under sub-section
(4) of section 35 of the Aligarh
Muslim University Act, 1920.

(b) Statement giving reasons for
the delay in laying the papers men-
tioned at (a) above,

[Placed in  Library See ‘ No. LT—
2720(86 for (a) ta (b)Il.

(ii) (a) Annual Accounts of the
University Grants Commission, New
Delhi, for the year 1984-85 and the
Audit Report thereon, under sub-sec-
tion (4) of section 19 of the Univer-
sity Grants Commission Act, 19Z6.

(b) Statement giving veasong for
the delay in laying the papers men-
tioned at (a2) above.

[Placed in  Library, See No, LT—
2721|86 for (a) and (b)].

(iii) (a) Certified Annual Ac-
ecounts of the North Eastern Hill
University, Shillong, for the year
1983-84, and the Audit Report there-
on.
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(b) Statement giving rcasons for
the delay in laying the papers men-
tioned at (a) abhove,

Placed in Library, See No. LT—
272286 for (a) and (b)].

II. A copy (in English and Hindi) of
the University of Pondicherry Noti-
fication No, PCU|A  Fstt.25]85, dated
the  7th  February, 1986, notifiing
additions and substitution to statuts
(4) of the Pondicherry University,
Act, 1985, under sub-section (2) of
section 41 of the said Act [Placed
in Library, See No. LT—-2724]86].

Notification of Ministry of Health and
Family Welfare publishing the Preven-
tion of Food Adulteration (First
Amendment) Rules, 1986

THE DEPUTY MINISTER IN THRE
DEPARTMENT OF FAMILY WEL-
FARE (SHRI S. KRISHNA KUMAR):
Sir, I beg to lay on the Table under
sub-section (2) of section 23 of the
Prevention of Food Adulteration Act,
1954, a copy (in English and Hindi)
of the Ministry of Health and Family
Welfare (Department of Health) Noti-
fication G.S.R. No. 73(E), dated the
29th January, 1986, publishing the
Prevention of Food Aduiteration (First
Amendment, Rules, 1986. [Placed in
Library See No, LI--2725[86]

REPORT OF THE COMMITTEE ON
SUBORDINATE LEGISLATION

SHRI P. BABUL REDDY (Andhra
Pradesh): Sir, I beg to present the
Seventieth Report (in English and
Hindi) of the Committee on Subordi~
nate Legislation.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

Ethnic Problem in Sri Lanka
SHRI V. GOPALSAMY (Tamil
Nadu): Sir. I call the attention of the
Minister of External Affairs to the
ethnic problem in Sri Lanka and the
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outcome of the recent visit of the
Indian Delegation to that country.

THE MINISTIER OF EXTERNAL
AFFAIRS (SHRI P. SHIV SHANKER):
Mr. Chairman, Sir. ...

An Indian delegation led by Shri P.
Chidambaram, Minister of State for
Personnel, Public Grievances and Pen~
sions visited Colombo from April 29 to
May 4, 1986. The delegation included
Shri Romesh Bhandari, Special Repre-
sentative for Sri Lanka.

The delegation had extensive and
detailed discussions with President
Jayewardene, the Minister for National
Security, Mr. Lalith Athulathmudali
and the Minister for Lands and Land
Development and Mahaveli Develop-
ment, Mr. Gamini Dissanayake. The
de.egation also exchanged views with
the Foreign Minister of Sri Lanka Mr.
A, C. S. Hameed, the leaders of all
political parties including Mrs. Ban-
daranaike, as well as representatives
of ethnic minority groups in Sri Lanka.

As a result of these discussions, the
de.egation returned 'with some more
detailed formulations on the extent to
which the Sri Lanka Government is
willing to meet Tamil political aspi-
rations. While there  has been some
movement on issues like the overail
structure for devolution of power and
land settlement policy, there are still
a number of crucial gaps in the formu-
lations on core issues iike law and
order and on the nature of the rela-
t:onship between the present Northern
and Eastern provinces which are issues
to which Tamils attach great import-
ance.

‘ Government are  evaluating the for-
" mulations received from the Sri Lanka
- Government. The Sri Lanka Govern-

ment has also been requested to com-

municate their views on certain alter-
native formulations, ln our view
what can be put to the Tamil side is
oniy a package of proposals which are
evaluated as constituting a fajr and
reasonable basis for a negotiated set-
- tlement. Since the process is continu-
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ing, it would be premature to draw
any firm conclusions.

It is our clear posilion that unless
the Government of Sri Lanka takes
decisive steps to accommodate the
Tamil aspirations, the politica. process
which has been re-started after a gap
of time may suffer a setback. Govern-
ment are of the firm view that the
process towards a political solution
must be carried forward urgently and
that there can be no military solution
to the ethnic dispute. The basic and
urgeni objective which India has in
mind is to find a peaceful and durab.e
political solution to the long-pending
ethnic problem of Sri Lanka. Govern-
ment are keen to ensure that a solu-
tion is arrived at within a compressed
timeframe so that the agony and suf-
ferings of the people of Sri Lanka, and
particulariyy of the Tamils in the
Northern and Eastern provinces, are
brought to a quick end. Government
condemn the continuing violence in
Sri Lanks which is vitiating the atmos-
phere for working towards a peaceful
solution. The return of normalcy to
Sri Lanka is not only essential for the
further well being of that country but
aiso for the stability and peace in the
region.

SHRI V. GOPALSAMY: Mr. Chair-
man, Sir, at the very outset I accuse
the Government of India of becoming
a pawn in the betrayal game of Sri
Lanka. All your attempts, your atti-
tude and approach, your foreign poli-
¢y on this issue have ended in total
fiasco and failure. You have failed to
learn a lesson from the iong, bitter
historical experience of continuous de-
ception and betrayal by successive Sri
L~nkan Government,

In your statement you have stated
that you are trying to arrive at a poli-
tical solution. But, Sir, I would like to
know from the Minister when the
Indian delegation recently visited Sri
Lanka, on what points the Sri Lankan
Government was agreeable to the de-
mands af the Tamils. Sir, the reports
say that Sri Lankan Government will
not agree to the northern and eastern
provinces to be treated as one unit.
But may I say, after the recommenda-
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tions of the Choksi Commission in 1955
when Bandaranaike had an agreement
with Selvanayakum in 1857, this is ‘the
verbatim text of the Bandaranaike-
Selva Pact. According to this Pact, it
is clear that there will be Regional
Councils in the northern and eastern
provinces, There may be more .than
one Council in the eastern province,
but if the Regional Councils so desire,
they could amalgamate beyond the
provincial limits. This was agreed to
in 1957. Of course that Pact was ab-
rogated unilaterally by the Govern-
ment. After 30 years, after all these
sufferings after all this agony and
anguish, now the Government is tell-
ing that they wil not agree fo such
a demand; ounly within the framewo‘rk
of Sri Lanka they could accept cerlain
devolution of powers. May 1 know
from the Government whether the Sri
Lankan Government will agree on the
land question—that the land question
should be decided by the Regional
Counciis?, Of course, they do not agree
to that.

* 8ir, during 1984, when Mr. Jaye~
wardene came here and had a discus-
sion with our late Prime Minister
Shrimati Indira Gandhi, he agreed
to let the Tamil leaders, when they
went to the all-party conference, put
this demand. “I will not object to the
demand of treating the northern and
eastern provinces as one unit”’, he
said, But what happened when they
went thure to attend the all-party con-
ference? They were not permitted to
put forth this demand. So this is the
betrayal, this is the reception every
time. “What happened to the 1957
agreement? What happeneq to the 1965
wpreement? And what happened 1, the
assurance glven by Mr. Jayewardene
in 19847 Annexure ‘C’ which was issu-
el and was to be included in the
agenda for the all-party conference
was nol included. Why does Jayewar-
dene Government now and then come
and offer thai it is prepared for a solu-
tion? Last year the Aid Consortium
meeting 'vas  fixed on 21st June re-
garding grant of aid to Sri Lanka. Some
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of the human rights organizations in
their  campaign  prevailed upon the
AID consortium countries not to give
aid to Sri Lanka. On st june Mr.
Jayawardene came here. He met our
honourable Prime Minister. He agre-
ed for a ceasefire. He agreed for the
talks at Thimphu just to hoodwink
India as welli as the world. What
happened afterwards? They suceeded
in getting 482 million dollars from AID
consortium countries, that is, exactly
eight million dodars more than the
previous year. Immediately he started
purchasing arms, gunboats, battle
ships and war planes from Great Bri-
tain, Pakistan, Israel and also South
Africa. Sir, in the middle of June
the AID consortium meeting is going
to take place. Therefore, Sri Lanka
wants an alibi again. Last year they
had an alibi and know also they are
going to have an a.ibi. _

Sir, every time, under the pretext
of negotiations and continuing talks
they have succeeded in gaining time,
buying time, to strengthen their armed
forces, to mobilize their armed for-
ces and to purchase armaments from
many countries. When  these talks
were going on  in Sri Lanka, what
happened? The statement says that
talks were held wifh the Sri Lankan
Minister for National security, Mr.
Lalith Athulathmudali, But 1 would
like to ask whether Mr. Lalith Athula-
thmudali, the hardliner, was present
at the final round of talks. No. where
had he heen? He had been to Israel.
It is very clear from press reports
that when Mr, Chidambaram and
our delegation were staying in Sri
Lanka, Mr. Lalith Athulathmudalj
went to Isreal to seek more support
for an allout military offensive
against the Tamils. Is it not an insult
to India ig it not a humiliation to India
is it not a slap in your face? But
you are capable of stomaching and
digesting any amount of humiliations,
any amount of insults and any amount
of slaps. Sir, Mr. Jayawardene in
his recent interview. to Jhon Mills of
the Austraiian Broadcasting Corpora-
tion on 18th April stated: “Pakistan
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is a better friend. India has double
standards.” So we cannot be friendly
with a person with double standards.”
He also said: “India got annoyed with
our reply and asked Bhandari not to
go here”  “It was forrtunate,”  he
says, ‘‘not necessary.” But you
have no shame on your part to
go and sit there. Sir, Chamberlain
becomes a pigmy before you. How
many iimes have you not been hoor-
winked? Now, in his recent inter-
view, Mr. Jayawardane stated: ‘Un-
+ 1ess ihese proposals are accepted by
the Tamils, I will unleash the tro-
ops.” Sir. these proposals ~ do not in-
dicale even the minimum:  powers.
Do we expect the Tamils to live in
ser ii.de and slavery? And then, Sir,
Sri T.anka is getting arms from Pakis-
tan and sending its soldiers to Pakis-
tan to get training. They are getting
arms from U. K. and the British com-
mandos—the SAS—are manning the
raids and - attacks. If has also been
proved that their aeroplanes and
heicopters are - manned by foreign
pilots—Pakistani pilots, Israeli pilots
South African pilots and UK. pilots.
And they have agreed that South-
African personnel were involved in
this.,  Sir, our hon. Prime Minister
on the 5th of March was replying to
the President’'s Address on the floor
ot this House. During his reply I
interrupted and sought a clarification
and said, ‘“You have advocated sanc-
tions against South Africa. But Sri
Lanka is getting arms and armaments
from South Africa. They are having
trade relations with South Africa.
Is Sri Lanka a member of the Com-
monwealth or not? Has at any point
of time the Government of India ta-
ken up this particular issue with the
Sri Lankan President?” My question
was an embarrassing question because
you are beating your drum that you
are the only Messiah for the Negroes
of South Africa. For fhat purpose
you are also going to fly this evening.
My question was irrilating and embar-
rassing. I am sorry to say that our
hon. Prime Minister was very much
angry with me, He called me ignorant,
- Yes, I accept, I am an ignorant man.
© But exactly after six days the same
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question was raised by the representa
tive of Bulgaria in the United Nations.
What question the Sri Lankan delegate
accepted, “Yes, we are having trade
relations with South Africa” Now
you say who is ignorant. Your veil of
hypoerisy was torn by my question.

Sir, today, at the very present m«-~
ment, aerial bombing is going on on
the one side. There is sea-shelling on
the other side. There is fire in the
land. They cannot go to the fields be-
cause their areas have been de.la.
protected zones and surveillance zunc.
(Time  bell  rings) Three  more
minutes, Sir. ’

They cannot go to their fie.ds, the;
cannot go for fishing. They are sub-
jecled to virtnal starvation. More than
10,000 Tamilc have bheen killed o0 far.
More than 200,000 persons have leit
their homes, 1.50,000 have come to
India and another 50,000 have crossed
different seas and gone {o different
lands. Their cultural treasures have
been totally destroyed, On 21st April,
Selvasmadi, the most venerated Mu-
rugan Temple in Tondaimannar in the
Jafina District was attacked py the
Srilankan army and was destroyed.
Two priests were gunned down or
shot down inside the sanctum sanato-
rium, inside the Karbagraha. The most
glorious and historic chariot ot the
Temple was gutted to ashes Why are
they doing all these things? Not oniy
to annihilate the Tamils but to desiroy
every vestige of the Tamil culture and
civilisation. That is why our sisters
and mothers are raped. That is why
our cultural treasures are destroyed,
That is why our hon, Prime Minister
cailed it genocide on the very flnor of
this House on the 16th of August,
1983, When it is a case of genocide,
ig it only an internal matter of Sri
Lanka, Sir, To-day they have lost all their
hopes, Sir, this is a photograph of the
head of a small child spouting in blood
because of the aerial bombings.

I will take only one or two minutes,

please. I have confined mysel!? because
my learned colleagues are there.

" Mr. Jayewardene says, “Unless you
lay down your arms, I am not prepar-
ed even for a dialogue with you. This
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question is bothering everybody's
mind, Sir, for 30 years they have been
patiently, through peaceful means,
" agitating. They never ook up arms 1o
1950s and 1960s, till late 1970s.

The moment they lay down their arms,
I warn you, our Tamil population there
wil. be totally liquidated. This time
also you have become an alibi to con-
sortium. The consortium is going to
give aid. They have already started
campaigning to get more arms, 1 warn
you the 1983 July massacre will be
repeated  this year in July, 1986 also.
This is going to happen. Definifely it
is going to happen and the Juiy massacre
is going to be repeated in all its bar-
barity and severety, Therefre, is it
not the duty and responsibility of this
Government to urge upon the Aid
Consortium not tfo give any further aid
to Sri Lanka? Is it not the duty of this
Government to mobilise public opinion
and also the international public opi-
nion and raise this issue that the in-
ternational forums? Have you ever raised
the issue in the United Nations before?
Only last year when Argentina raised,
we objected to it. Have you ever rais-
ed the issue in the Commonwealth?

SHRI R. MOHANARANGAM (Ta-
mil Nadu): Our State hon, Minister,
Mr. Ramachandran and Mr. Rama-
krishnan, MP, have already raizen this
issue on the floor of the United Na-
tions.

SHRI V. GOPALSAMY: Si1, the Gov-
ernment has failed in this regard. It
is time that it comes within its senscs.
I would urge upon the Government
not to play this role of alibi in the
hands of Jayewardene. T would request
the Government to give an ultimolum,
to Sri Lanka unless you stop this
genocide, we will break away our diplo-
matic relations. I would also request the
Government to be prepared to undertake
every possible means, including the mili-
tary intervention, to solve this problem.
Thig is an important demand. Yes, when
our own fishermen have been killed, 96
of them were assaulted within our tertito-
rial watery the ofher day, Mr. Waia-
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yanan said we cannot piotect inch by
inch our fishermen. 1 would ask then
what for are you keeping your army and
pavy? Therefore, with pain and agony,
I would request the Government o give
up this vacillating, incoherent and low-key
approach to this problem and take elfec-
tive steps and restructure your policy to
protect the lives of the Tamils there.

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh). The statement made
by the hon. Minister for External Affairs
is greatly disappointing. I expected from
the new Minister a po.itive approach to
this problem ang hoped that there would
be some indication as to what policy the
Government of India would like to adopt
for solving this complex problem, but
once again the Statement confirms the
vacillating policy of the Government of
India in this respect and once again it
reiterates tha pious hopes that a poiltical
solution would be found to the ethnic
problem of Sri Lanka. The Minister said
that the Government are of the firm view
that the process towards a political solu-
tion must be carried forward urgently. I
do not know what he means by ‘urgently’,
because for the last few years we have
been hearing the same cliche and the same
wording in every statement made by the
Government in this House and the other
House. While the Government of India
hopes that a political solution would be
found to this problem, on the other side
we hear Jayawardene speaking and assert-
ing of a military solution to this prob-
lem. Yesterday’s newspapers carried an
interview by Jayewardene to Sunday
Times in which he not only accused our
country or backing Tamil separatists, but
also threatened if his latest proposal for
a limited degree of federalism was not
accepted, the Government would opt for
a military solution and unleash its troops.
He said that India and the West must rea-
live that Sri Lanka would be left with no
other option, but {0 seek a military solution.
Sir, he says that he would ynleash his
troops. What else h, has been doing ail
these years since he came lo power in 1977.
He made it a virtual policy to annihilate

-
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the Tamil race in Sri Lanka, Every mea-
sure adopted by him was aimed at remov-
ing the traces of this race from Sri Lanka
and amounted to virtual genocide, Sir, we
ali know how the Tami} populaticn in the
northern and eastern areas of Sri Lanka
is leing gradually eroded by bringing in
more Sinhalesg people into those areas, The
Sinhalese who pumber only 10,000 earlier,
today number more than 3 lakhs in the
samg area, The Tamils in Sri Lanka has
been given a secondary status and Sinha-
lese policy is being adopted right from
1956. There is discrimination i, jobs,
even in representation i the Parliament.
The Tamils ar, at a disadvantage, because
they got only 18 per cent of representalion
as against their populatiop which accounts
for 30 per cent. The Tamils in Sri Lanka
are fighiing with their backs to the wall
and they have been waging a desperate
battle to retain their identity and to main-
tain their cultural heritage. Sir, several
riots  took place, but since the
worst  riot  took place in 1983,
the position of the Tamils hys become
mor. vulnerable in this island. Today
more than one lakh people are in refugee
camps in Sri Lanka itself. In Trincono-
male at one place there are 50.000 refu-
gees, Today in India we have more than
1]1-2 lakh refugees from Sri Lanka.
About 50,000 people have fled to other
countries in FEurope like Canada and
Australia. This js the position of the
Tamils today iy Sri Lanka. This is the
fate of the race which played such vital
role in the development of Sri Lanka for
centuries.

Sir, we nave all along been asserting
that we do not want break up of Sri
Lanka, Whatever solution the Tamils
majority have beey suggesting we have
bee, pleading only a solutio, withip the
Constitntional  framework of Sri Lanka.
But even that is mot acceptable to Jaye-
wardene. He wantg to completely erase
the Tamil race from Sri Lanka. Sir, we
are all aware, how many times he has
broken his promise to which every time
he agreed to something. He broke the
promise, He broke the accord. Evep at
Thimpu talks whatever little was agreed
upon, Jayewardene had not stick to this.

He went back on every agreement.
L R
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Sir, the Sri Lanka, Government is aC-
quiring more and more military hord-
ware. Today a small tiny island and a
poor country like Sri Lanka is spending
nearly 20 per cent of its revenue on
defence, rthat is, Rs, 600 crores nearly
per year, That itsell shows the way of
thinking of the Sri Lankan Goveinment
and how they want to soive this prublem
also, ' 4

h

-
-Sir, my hon. friend, Mr. Gopalsamy fas
rightly poin‘ed out that they are noi only
getting arms from Pakistan, South Africa
and Israel, but they are alig getting their
people trained by these people. Hg men-
fioned one organisation i, Britain which
is particularly training these Sri Lunkan
Armeq Forces, A security forcs from
Kinimirj services bosed in  the channel
islands of South England coast has said
that Sri L.anka Government had hired their
men to train Sri Lankan Armed Forces at
a cot of R 3,800 pzr month, He s
acquiring more and mors arms to Streng-
then himself. Not only that he is giving
bases to western powers also and particul-
arly the Weslern powers have an eye on
the Trinconomale harbour, They want fo
have a base there so that they cap threaten
India’s security also, And the Government
of India appears to be trzating this problem
purely as ap internal problem of Sri Lanka,
and that is why there is this  vacillation.
Severa] times, it is said, “It is a problem
concerning another nation.  What can we
do?” The Prime Minister in his discus-
siong with us seversl times mentioned, “It
is a problem concemning the other country.
We have got our own lim‘t itions.” But, Sir,
can we completcly treat it as an internal
problem? When so many refugees are
coming to this country, whe, people of
Indian origiy are suffering, when a virtual
genocide is taking place in a neighbouring
country, we cannot keep our eyes shut, We
have raised such issues i the comity of
nations. For example, there is the South
African issue; it is a parailel 10 this. What
did we do in Bangladesh  when similar
things happened earlier? T do not imme-
diately champion military intervention aa
we did in Bangladesh. At leat there should
be a threat; there should be an ultimatum
to Mr. Jayewardene that unless he solves
the problem, India cannot continue to keep
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quite and keep the people also withiy con-
trol,  Therefore, some kind of an ultima-
tum bas fo be given to Mr. Jayewardene
so that he wil] come to his senses.

I alsp feel that we have not exhausted all
the international forums. Though the
matter was raisej in the Human Rights
Commission, still in the UNO jself, it
should have been raised. This has not
bee; dune, - Even ip the Commonwealth
Heads of Government conference this sho-
uld be raised because it is mot , bilateral
issue. It is not ap issue concerning two
countries. It is ap issue cocerning human
rights and the question of genocide ip a
country. Even in the Non-aligned Con-
ference this subject was not raised. There
is no international pressure on Mr, Jaye-
wardene in this respect.  That also we
will have to do.

The Minister's statement does not indi-
zate as to what is the timeframe we are
keeping for this. He only says:

“Government are keen to ensure that
a solution is arrived at withip a com-
pressed timeframe...”

" And  what is that “compressed timeframe”
that the Minister has in view, I would like
to know. What are the specific proposals
which President Jayewardene has spent
through our delegation which hag recenily
gone there and about which he is threaten-
ing, “Unless these proposals are accepted,
" Sri Lank, would seek a military solution™?
I would like to know whether the Tamil
organisations in Sri I.anka have been taken
into confidence and whether the Govern-
ment of India througp their representatives
have discussed these proposals with the
Tamil representatives in Sri Lanka, Re-
cently we attended a conference at Madurai
on the Sri Lankan issue, As many as
eight Tami] organisations in Sri Lanka were
represented there, but they did not appear
to have known the details of the proposals
which the Sri Lanka, Government hag just
now sent-  Therefore, I would like the
Minister to enlighte; this House as to what
are those proposals exactly which President
Jayeward no has sent and what is our re-
action to them. ,

[ RAJYA SABHA ]

Urgent Publie 16
Importance

SHRI S.W_DHABE (Maharashtra): Mr.
Chairman, Sir, it js yery unfortunate that
our external policy is pot yielding any resu-
its not only with regard to Sri Lanka but
also with regard to other neighbouring co-
untries.  Though we claim ourselves to be
the leader of the Non-aligney Movement
and leader of the Third World, the net re-
sult of our policy is that we are not taken
seriously. It is a well known fact, admit-
ted by the Government, that Pakistan is
training extremists who are playing havoc
in Punjab. Similarly with regard to Bun-
gladesh, we have got border problems, Re-
fugees are coming. W, could not sulve
anything worthwhile. The Sri Lankan
proklem is continuing. Discussions are:
going on, but we could not solve any pro-
blem to meet the aspirations of the Tamit
population there. nor could we give any
sclutiop which could satisfy both sides.
It has been mentioned in the Statement:

The delegation had extensive and det-
ailed discussions with President Jayewar-
dnne...” , i

And on page 2, it is said:

4. -, .Proposals which are evaluated ag
constituting 5 fair and reasonable basis
for a negotiated settlement.”

In an interview to the Australian Broad-
casting Corporation, which appeared on the
18th April, 1986, in the Hindu, it has been
specification stated by President Jayewar-
dene; &

“We have come to the last stages of
the talks. It is only a question of de-
volution of authority to the provincial
councils.” )

“India also does not wint to go be-
yond the provincial councils ®

So 1 would like to know from the Minister
what the proposal with the Government of
India is to satisfy the Tamil population,
whether the proposal of the Government
or India is that the Tamil population should
be satisfied with the provincial councils.
World public opinjop is being created by
Yayawardene either against us or against
our proposals. When that is the position,
you must make very clear to the people of
India what the proposal is. 1f you do not
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comes out and our name will be tarnished,

. . . .

Thep the second question is very impor-
tant, It has been stated in paragraph 2
" of the interview part of which has been
" read out by Mr. Gopalsamy. 1 hope the

Government of India will contradict it—

i

' “Has Sri Lanka a better fricnd in Indiy
which is trying to bring about 3 peacetu]
settiement or in Pakistap which is supply-
ing military officials?. . Pakistan is a
better friend...If India does not help
us -nd is helping the terrorists, it is not
hefping us, They have double standar-
ds, So we cannot be friendly with
double standards.”

S0, clearly, whatever Jayawardzne and his
agents may talk with you, they do not con-
sider you friendly, If they do not consider
yeu friendiy and say you have double stand-
~ards, how do you expect the honourable

Minister that he will agres for a negotiat.
ed settlement? There is no atmosphere of
genuineness in their approach because they
do not want any solution to be given by
you nor are they interested in having a
negotiated settlement. Therefore, the ques-
tion has been raised here last time and this
- time also is whatever negotiations you are
carrying on are only resulting in delaying
a solution while all along the Tamil popu-
latiop, is being butchered and killed, They
have no safety.  Their Government treats
the peopls born j, their own country as
- aliens jp that country. This is what they
are doing and we have a direct stake in the
matter because refugees from there are
coming over to India as it happened in
Bangladesh time, At that time we did take
some firm action. In Sri Lanka the Gov-
ernment wantg to completely annihilate the
Tamil population. That is what your pre.
decessor also said, that it was a genocide.
Therefore, what is the firm proposal with
the Government of India? Why not the
Government of India think in  termg of
having economic  sanctions against  Sri
Lanka Government?  Neither are you
protecting the Tamil populatio, nor are
you sugpesting any solution which will be
ngeful, Jayewardene has taken a definite
stand thit he cannot go beyond the provin.
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cial councils and he says that you are also
saying the same. Therefore, my submis-
siop is that the timg is ripe when you must
take positive steps to bring about a proper
soultion to the problem.

Lasily, why should the Government of
India feel feeble?  Are w, giving any pro-
tection to our fishermen? Thirty, forty fish.
ermen wheo were Indians were killed ind
no compensation was paid, People are
being killed in their own weters. Dg we
not haye a duty 'to protect the Indian citi-
zens? If a single citizen is killed anywhere
else, there wil] be a war ip that part of the
world, Here people are being killed and
no compensation js asked for. Whyt steps
have you taken? Have you at least asked
for compensation to be paid to the depen-
dents of the people killed, of the fishermen
killed? Nowhere in the world can it hap-
pen that a country’s citizens arc killed and
compensation is not paid by the offender
or actiop is not taken against the offender.
Whatever may be the consequencies. Indiam
Government has a duty to protect its own
citizens,

1t has been stated in the statement that We
want to find a peaceful and durable solu-
tion to the long outstanding problem of
Sri Lanka. These are good wnrds but words
alone will not produce any solution un-
less we have power and strength and deter-
mination to have  sanctions against  Sri
Lanka. Sri Lankan Government fears
that they will have to face trouble if any
solution is agreed to. Unless the policy is
radically changed, I don’t think the pro-
blem in Sri Lanka is going to be solved.

SHRI CHITTA BASU (West Bengal):
My, Chairman, Sir, pardon me if I say
that the statement which has been made
by the hon. Minister is an exercise in wil-
ful understatement of the pravity of the
situation in Sri Lanka now prevailing
there. The statement also reveals equi:
vocations, haziness and half-hearted atti-
tude of the Government of India regard-
ing this problem. It has not taken into
consideration the recent developments
which have taken place within Sri Lanka
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and the attitude of the Sri Lankan Presi-
dent. Sir, it is clear that President Jayve«
wardene in the course of his statement, as
bas been mentioned by my friend and col-
Jeague, Shri Upendra, has been trying and
is also trying even today to internatio-
nalise the entire question. Sir, for your
information, I would like to quote a few
sentences from his statement. In his bid
to internationalise the situation, President
Jayewardene has to say this.

“The outside world must help now,
because thiy is now an international
problem.” N

Mr. Jayewardene said that he had asked
for arms, money and moral support from
some specified western countries. “I have
to bhave a quick solution to this problem
now. 1 want the English-speaking world,
both black ang white, to understand that
they must help me to suppress the alarm
and rebellion here.” Therefore, it s
quite clear from the statement of presi-
dent Jayewardene that he wants to have
a full-fledged war against India and in
that respect he wanted and he has sought
the help—moral, arms and everything,
from the western part of the world. Now,
this is a statement made very recently.
But what we have been witnessing for a
few years? There is an involvement of
foreign powers in Sri Lanka and the Gov-
ernment of India cannot ignore this as-
pect of the problem.

Sir, T give some instances, There have
been reporty of British mercenaries being
hired to fight Tamils. A security firm,
Keeni Meeni Services, based in the Chan-
nel Islands off the south England coast,
said that it hired mep to train the Sri
Lankan armed forces—not to fight with
them—for about 3800 dollars a month. It
is an open statement made by that se-
curity services. They have been paid
money and they are training the people of
Sri Lanka to fight against the Tamils, Sri
Lankap National Security Minister left for
Israel on 1t secret mission. This is the
report of Hindu only of yeslerday.
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Now, I come to the involvement of

Pakistan, In reply to a question here in

this House, the External Affairs Minister
has admitted only on the 24th of April,
the increasing military relationship between
Pakistan and Sri Lanka. The reports say
that military arms are being supplicd from,
South Africa, Israel and other countries.

...Two Britons and o South Afrizan
have been geen manning helicopter gun-
ships which bomb regularly.”

This is according to the information given
in the Sunday Times of London.

Sir, taken together,” all these are very
evil portents of dangerous strides and
drifts. All these must apen our eyves, par-
ticularly in view of the aggressive mili-
tary strategies of the United States in this
region. India cannot afford to ignore all
this, particularly with reference to the
policy of the United S'ates of America to
persuade the hostile countries of our nei-
ghbourhood to take to the policy of en-
circlement of India,

Therefore,” §ir, my first charge against
the Government is that they are under-
estimating the implications of the situation
in Sri Lanka and that is injurious to the
interests of our country, let apart the
question of :+ Tamilians who have fallen
victims to the military activities or agg-
ressiveness in Sri Lanka. But in the na-
tional interest the implications have not
been taken into serious consideration. And,
therefore, my first charge ig this. Sir,
what has been the reacton of the Gov-
ernment of India to this developing situa-
tion? ‘They have taken gn attitude of
complacency, if you allow me to say so.
T say this, being conscious of the state-
ment being made by Mr. Bhandari, a mem-
ber of the Chidambaram delegation which
visited Sri Lanka recently. Mr. Bhandari
is reportey 1o have said yesterday in a
statcment that there has been “much im-
provement”—please note “much improve-
ment” ip Sri Lankan situation. Does this
development conform to this statement that
there hag been much improvement of the
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situation 1n Sri Lanka? He further goes
on to say and he is on record—I] quote:

“There has been a significant scaling
down of violence”.

I think my friend Gopalsamy made
some statement wherein it is clear how the
violence is deing perpetrated. But one of
the member of the Chidambaram delega-
tion says that violence has been scaled
down.

Sir, agair the attitude of the Sri Lankan
President is to be taken note of, and noted
very seriously, What he says—I quote:

“The :ssistance which (Prime Minis-
ter) Raj'v Gandhi is giving or which he
ig allowiig to be given is destroying us
and quickening the slide towards total
scparation of our country. He must be
told this aid must be stopped.”

This is the kind of irresponsible state-
ment, despite the fact that the Govern-
ment of Tddia hag been saying all along
that the Governmen; of India is interested
only to have a mediator role and help
the Sri Laikan Government and Sri Lanka
Tamilians to come to a  solution
of the prcblem. He wants to have India
take a position, which our Government
should talie serious note of. The hon.
Minister <hould have mentioned some-
thing about this irresponsible statement
being made by the Sri Lankan President,
But he is silent about these things,

Sir, it is reported, and the statement
also mentions, that some formulations have
been arrived at. It is sfated that some
formulaticns have been prepared dnd our
Government hag sought Certain amplifica-
tions on certain points. What are the
formulations? What are the amplifications
sought for9 The House is entitled to know
this new formulation and the amplifica-
tions sought for by our Government on
those formulations. In this connection,
Sir, particularly in the context of the sta-
temeng being made by the Srilankan Pre-
sident, I would like to quote him. He
says: “I still have some optimism that
the Tamil leaders will accept the proposal
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we have offered for a limited degree of
federalism.” What is the new formula-
tion? To what extent it reflects the limit-
ed autonomy or federalism? To what
extent iy means autonomy? And what are
the clarifications and amplifications you
have sought for because, Sir, I feel, at
least my Party is of the opinion that
there should be a political solution to the
ethnic problem of Sri Lanka within the
united Sri Lanka with a maximum fede-
ral autonomy to the federating units. In
this case, the Sri Lankan Government says
that there will be limited degree of fede-
ralism. To what extent it is limited and
whether at all it is federalism? And
what does thig federalism mean? Have
the Government sought amplification on
this thing? Have the Government sought
amplification on the land settlement prob-
lem? Have the Government sought the
amp ification on the other formulation?
The House is very much entitled to know
all these details.

Lastly, Sir, as T have dJescribed earlier,
Mr, Jayewardene is trying to mobilise the -
international forces to meet the gjtuation
and seek for a military solution of the
problem. Our Government has taken the
stance that there should not be any mili-
tary solution but a political solution, Now
military solution appears to be the only
solution for the Sri Lankan President, and
for that he ig doing all this thing. Now,
may I know from the hon. Minister whe-
ther diplomatic measures are being taken
with these Governments as mentioned
above by me so as to persuade them not
to supply arms to the Sri Lankan Gov-
ernment because that would constitute an
act of hostility towards the Government
of India? Have you the courage to take
that position even at this staze? And un-
less we can take these diplomatic measures
and diplomatic offences to persuade other
Governments in not sending arms and am-
munitions, the situation is likely to agg-
ravate further,

Sir, 1 conclude by saying this. Would
the Government kindly inform this House
thay if they have not taken these diploma-
tic measures, what other measures the
Government proposes to take to meet this
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situation and bring forward a political
polution at the earliest possible time?
‘Thank you, Sir.
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SHRI DIPEN GHOSH (West Bengal):
Already, as many as 5 colleagues of mine
have spoken and while speaking they nave
termed the statement of the hon Minister
of External Affairs Mr. Shiv Shanker eiiher
as a disappointing one; someone said it as
unfortunate while some others stated it as
an exercise in futility, T share none of
them, Tt is exnctly what is expected of
our Government which is unable to deliver
the goods and is thereby taking recourse
to verbiage. Tt is mentioned in the state-
ment that our Government ic of the view
thats the ethnic minority problem in Sri
Lanka has to be solveil politically not mili-
tarily, But while our Government is hop-
ing and expscting that the Jayewardene
Government is merrily seeking assistance
from jmperialist countries for more arms
fo curb and suppress the genuine aspira-
tions of the ethnic minority in Sri Lanka.
We know already the USA hag got a base

at. Trincomalee; the MOSSAD, Israeli
counter-revolutionary agency is giving
training to Sri Lankan army and other

armed forces to combat the genuine strug-
gle of Sri Lanka Tamils, Writish and
South African pilots are helping to bomb
the Tamil population in Sri Lanka. Sir.
we know what js the motive behind it. So
far aq the imperitlists arc concerned, they
alwavs would like to fish in (roubled
waters. This s, particularly, quite in tune
with their present gstrategy of exporting
war and terrorism, particularly, to those
areas where peace is prevailing, for over-
coming people from the economic crisis in
their own countries, Naturally, they have
started creating tension around the horders
of our country, to destabilise our country
and threaten peace in this zone. The Sri
Lankan government has also a motive,
motive to bail itself out of the cconomie
ctisiy which it has enmeshed Sri Lanka
into, the Government having failed to deli-
ver e goods there. Tt is a diversionary
move on the part of the Sri Lankan/Gov-
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ernmeng to bail itself out of the crisis
created by itg own economic policies, But
Sir, we have a concern. We have a con-
cern for this problem not merely because
of the fact that we have age-old ties, ethnic
ties, with the people there, we have bload
relationship but at the same time because
human pights are being trampled upon
there, and the presence of impeiialist
agencies are endangering peace in this
zone, we cannot afford to turn a Nelson's
eye to this particular problem There-
fore, we must act. But how {0 acl?
Certain suggestions have been made b our
Government. Mr. Shiv Shanker has pre-
ferred not to spel] out those alternative
formulations which they have put actoss
to the other Government. But here, they
have mentioned—I quote:

“Government are evaluating the for-
mulations received from the Sri Lankan
Government. The Sri Lankan Govern-
ment hag also been requested to com-
municate their views on certzin alte :a-
tive formulations. In our view, what
can be put to the Tami] side is orly a
package of our proposals which are
evaluated as constituting a fair and
reasongble basis for a negotiated setr'u-
ment,”

What are these alternative formulatiore,
I do aot know. May I know {rom tne
hon, Minister—since he hag indicated that
he had talks, our team which had recently
visited Sri Lanka had talks with all politi-
cal parties and groups in Sri Lanka inter-
ested ip solving this dssue—how many
politica] parties and groups in “Sri Lanka
have approved - or at least endorsed our
alterpative formulations? I - would also
like to knoyw whether our teams has ex-
changed their views with them ove: the
alternative formulationg and whether they
have agreed with our alternative formila-
tions or they have made other suggestions.
Secondly, T would like to know whether
there i any party in Sri Lanka which has
since submitted any positive proposals cf
made any positive sugpestions to overcome
this particular problem because we know
some of our brother parties are theres
They have some positive proposals. There-
fore, may Y know from the hon. Minister
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whether there is any party in Sri Lanka
which has made any positive proposal to
our team in regard to a peaceful seftlement
of this problem? Here we want {0 make
it' clear that actually the cali or demand
for a separate Felam objectively helps
Jayewardene to pursue their military offen-
ces against the genuine aspirations of the
ethnic minority in Sri Lanka. Only the
utmost autonomy, the widest possible auto.
nomy within the united framework of Sri
Lanka can provide a solution to the pro-
blem and also can facilitate the unity of
both the ethnic minority, the Tamilians,
and the Sinhalese, So, I would expect *hat
the Government of India would take a
positive step in bringing about a political
solution with the help of the real and
genuine forces inside Sri Lanka who are
interested to fulfil the genuine aspirations
of the ethnic minority, and at the same
time to keep Sri Lanka unmitsd. Sir, the
more there will be delay, the more the
handle .will be given to the U.S. ‘mperial-

ists to fish into the troubled waters, therc-

by endangering the peace in
So, act now, act quickly.

this regiomn.

SHRI M, S. GURUPADASWAMY
(Karnataka): Mr, Chairman, Sir, if you
want to understand the problem of Sri
Lanka. it ig necessary to know briefly the
history, the nature and the dimension of
the ethnic preblem i that country.

[Mr. Deputy Chairman in the Chair]

%ir. ag back ag 1947 when the Ceylon
Independence Bil] was discussed jn the
Bouse of Commons, Conservative M.P,
Mr. Gammons, expressing his fears for
the safety of the Tamil people said as fol-
lows, and 1 quote:

“The danger which Ceylon faces is
that Ceylon is not g single unit. There
are two faces in Ceylon, in Sinhalese
and the Tamils, a total of 6.5 milliom.
They differ from the Sinhalese in face,
religion and to a large extent in the
background. They are extremely cap-
able and intelligent people, 1 have had
a lot to do with them because they
played a very large part in the develop-
ment of Malaya. Tt was the Jaffna
Tamils who came in large numbers and
started the railways and government
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rity in the country, the danger is that jt
may become a Permanent Political Mino-
rity, Ceylon’s evolution on a democratjc
basis is bound to fail. This imposas 4
great responsibiiity It imposes on th
Sinhalese the responsibility of seeing
that they grant. fair and if necessary
rather more than fair treatment to the
minority not only in political power but
also in administrative responsibility <«
that the minority js not inevitably driven
to regard itself as a permanent po'ivical
minority.
By Malaya he meant Ceylon at that tine,
Sir, Ceylon was granted independence on
February 4.... based on unitary coneti-
tution. The Tamilians protested agarst
this unitary type of constitution. At that
time Lord Salisbury, who wag one of the
authorg of this Constitution, said later ‘n
1964: “In the Constitution which I rec-m-
mended, there seemed to be at that time
ample safeguardg for minorities. But sec-
tion 29 has not been as efficacius a5 |
had hoped and I now see that I shou'd
have recommended a human pights clavse
as in the Constitution of Indla and elve-
where.” Within six months of the men-
sure being passed, one million Tamilians
in Sri Lanka were dis-enfranchised, Therz
were protests against this. Tamil wkich
was one of the official languages of Sri
Lanka was down-graded later and the Sii
Lankon Government, made the Sinhala lan-
guage as the sole official language of Sri
Lanka.

There were other developments whi h
militated against the ethnic minorities in
Sri Lanka. We have to bear in mind this
background, this history, when we talk of
a permanent politica] solution to the sihrc
problem of Sri Lanka.

I do not want to go into the recert
developments which have been referred to
by my colleagues already. 1 went throu h
the statement of my friend, Shri Shi
Shanker and came acrosg one sentence in
the first para which is rather puzzling '+
me. The Minister has said that the
latest delegation included Shri Rome:h
Bhandari, Specia] Representative for Sii
Lanka. When wag he appointed & Spe-
cial Representative for Sri Lanka, T do
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not know, After his retirement, Shri
Bhandari was made the Chief of the
Foreign Affairg Cell in the AICC. I do
not know how he can be included in an
officia] delegation. He hag become a
partyman. I know Shri Bhandai was
very much associated with this problem
when he was the Secretary of the Minis-
try of External Affairs. 1 respect him
and I valve his opinion. But jt looks vary
odd to include him in this officia] dzlega-
tion on behalf of Government of India
when he has retired and when he is the
Chief of a Cell in the AICC.

It is a minor digression, but apart from
this T would like my friend to carry
these points. Coming to the ethnic ques-
tion in Sri Lanka, this delegation which
had been sent to Ceylon has come back
with certain proposals. The Minister hag
said that these proposals are being evalu-
ated and he has used the words in the
statement that the Governmen: of India
is amplifying these proposals, I do not
know  what type of amplification is
thinking of. We do not know the proposals.
They have not been put before us. But T
understand that these proposals 1o not
go far enough to meet the legitimate
" interests of the ethnic  minorities.
I am told—subject to correction 1 say
this—that one of the proposals is to de-
legate law ang order powers to the Provi-
ncial Councils. The word used is “dele-
gation,” not transfer of law and order to
the Provincial Councils. Sir, you and I
understand, what delegation means. Power
which is delegated under law can be with-
drawn at any time by the Government; a
delegated power does not confer indepen-
dent authority to th=s constituents. Delega-
‘tion can always be taken back by the
Central Government. Unless the power is
transferred, delegation has no meaning. T
would 'ike my friend to tell me whether
one of the proposalg is to refer this as-
pect of the matter.

Sir, I am also told there is no impro-
vement at all in respect of land settlement
in the proposals. The same old attitude,
the same old view of the (Government of
“Sri Lanka iy incorporated in this propo-
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sal, If the land settlement issue is not
resolved to the satisfaction of the Tamil-
fans there, I am afraid these Pproposals
will fall through.

Now, sir, out of these proposals we
came gacrosg the statemeny by President
Jayawardene which is astonishing, to say
the least. Sir, Jayawardene has said that
his patience was running out, May I use
the same,words and say our patience is
also running out or has already run
out? Jayawardene has created this prob-
blem for the ethnic minorities there. He is
the author, he is the father and now he
says his patience is ruoning out, I am ama-
zed at this statement. He furthar says that

"if countries of the world do not come to

his rescue, democracy in Sri Lamka may
be  destroyed by the Tamilians there.
That is the kind of attitude we are now
seeing. It is the language of a person
who wants a golution, understanding, set-
tlement! He thinks these Tamilians are
a threat to democracy there. He further
states, very soon, if this situation conti-
nues and Tamilians—by implication he
says—indulge in such hostile activities, the
situation as obtained in Cyprus may be
repeated in Sri Lanka. Sir, we can un-
derstand the attitude of the mind of this
person. He is the head of the Govern-
ment, he is the Head of the State there,
who is indulging in reckless and extrava-
gant language to describe a situation. Is
it the attitude of a person
settlement?—1  want to understand. X
woulg like the Government of India to
know the kind of person with whom they
are dealing. He is adopting the posture
of a hawk; he is using the Janguage of
a hawk. But the Government of India
is using the language of , parrot, the
langnage of a lame duck. This is not a
language. I expect from the Government
of India. T understand, Sir, that this
language can be used at the beginning of
a negotiation. I take it that the nego-
tistions are not going well. I am amen-
ed that the Government of India is play-
ing a role of 2 conciliator, a mediator.
The Government of India is talking of the
language of a political settlement which
U want. But Mr. Jayewardene is talking
of a military solution. These two are

who wants_ -
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worlds apart. He is saying that the Prime
Minister is indulging in double-talk, but
be himself is indulging in double-talk.
He is saying that be wants a political
settflement, but at the same time he is
saying that there is mo alternative but
to have a military solution if the situa-
tlon continues.

Sir, the minority issue, the ethnic issue
in Sri Lanka was created by the Sri Lankan
Government. The Government of India
should tell this to Mr. Jayewardene. I
don’t think you have told them. You are
behaving as an umpire between the iwo
parties, between the Government of Sri
Lanka and the Tami'ian minority Organi-
sations. You are playing the role of an
umpire. You secem to be non-aligned bet-
ween these two parties. This type of
non-alignmeny cannot take us farther,

I do want a cettlement. For our con-
sumption, Sir, I know, Mr. Shiv Shankar
used the word ‘time-frame’. There should
be urgency ip settlement, in the time-frame,
and all that, It i3 for our consumption.
Hag he fold Mr. Jayewardepe aboui this
time-frame? When his predecessor, Mr.
Bali Ram, talked about a time-frame, there
was a sharp rzactoin from the Sri Lankan
Government about the time-frame. His
Government considered it an ultimatum,
Brep though it was a very very soft
word, mild word, mild term, they cannot
countenance even this mild phrase, whereas
the President indulgeg in an extreme lan-
guage, irresponsible language. He is tak-
ing the most objectionable attitude. I don’t
think his attitude, his behaviour is im-
partial. I don’t think his statements are
conducive to a scitlement. Then what?
What shall we do in this context? If
these proposals failed to bring about a
settlement, I am afraid, we will have rea-
ched a -point. of no return, the dead end.
What shall we do then?

Mr. Jayewardepne has appealed to the
international world, the Western powers
to come to his rescue. He has said that
the issue was an international issue, that
it was no longer an issue between him,

384 RS2

1986 ] Urgent Public 34
Importance

fiis~ “Government and the minorities. He
is trying to internationalise the issue.
Please, let us remember this, "Phe dimen.
sion of the problem is being changed.
Therefore, 1 expect my Government to
take note of this.

I ask him straightaway. what does he
wanty For the last many years, since the
independence, these ethnic minorities have
been suppressed and oppressed in various
ways, There is dis enfranchisement oi !
million Tamils there. Today there is a
continuous exodus of Tamilians 1o other
countries. 'To my country more than 2
lakh people have come, creating a problem
for us. I do not know whether thev
can go back. I do not kmow whether
the people who have gome to the Euro-
pean countries can go back. I know, Si-,
Germany, France, Switzerland have taken
steps to see that no Tamilians could gu
from Ceylon to those countries on the
plea of political asylum.

SHRI V. GOPALSAMY. Germany i
also going to send them back.

SHRI M. S. GURUPADASWAMY:
Yes, on the basis of political asylum the,
ate pot admitfing them. Where will they
20? They will come to us. We are our
blood brothers., Let us say that they aic
our blood brothers. We are to solve their
problem as our own. My friend, Mr.
Gopalsamy was emotional when he spid
that we are taking so much of keen in-
terest about the Negroes in South Afric...
about the people in Namibia, but we ar
not exhibiting exactly the same fype o
spirit in respect of our gwn kith znd hin
ig Sri Lanka. We should talk the lo-
wedge they understand. I want poliil.
solution. I belong to a party which *.
eves in political solution, but the ‘.o,
wedge of Sri Lanka and the ‘ong-vo’
of the Government of India eem (¢
very different and divergent. T, thernf.
ag my friend, Shri Shiv Shankar, who h:-
taken over this Ministry yesterday,
bring in a fresh air to negotiations.
want a negotiated settlement. but this
to come now before people are killed.
Temples are pillaged or plundered, dese-
crated, children are murdered, women yre
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raped and innocent men are killed. This
hag got to stap here  and now, Can we
expect the Government of India to give 2
definite time frame within which ¢his has
got 1w be settled? We should tell the
Government of Ceylon that we will not
- be responsible for future events, if there
is no settlement within this time frame-
work. 1 want this type of long-wedge.
At least there chould be militancy in the
use of long-wedge, if not the military in-
tervention, This much I expect fiom the
Government of India. T want them to
give up this lameduck policy, and posture
of helpless and hopeless consiliation, a
posture of hesitation vacillation avr weak-
ness. We are a power. We want place and
stability in our neighbourhcod. We want 1o
respect Ceylon and its sovereignty, Yes, its
sovereignty should remain invoilable, but
Tamilians should enjoy freedom, human
rights and rigt to live jn Sri Lanka.

SHRI JASWANT SINGH (Rajasthan):
I would like to start by welcoming my
honourable distingnished friend, Mr. Shiv
Shapkar in his new incarnation as the
Minister for External Affairs. 1 wish him
well. '

Knowing as 1 do, as indeed he does,
that his Ministry is casually-prone and
there are frequent changes, but this being
hig first day in Office.. .

SHRI GHULAM RASODL MATTO
(Jammu and Kashmir): But he is a ver-
satile genins. He can fit in any place,

SHRI JASWANT SINGH: This being
his first day in his new incarnation, 1
would request him to approach this debate
cheerfully. He is sitting very morosely on
the benches. Even if he does also s
past history gemonstrates, becomes victim
of casuality-proneness, of this Ministry,
there is still a long time to go.

SHRI P, SHIV SHANKER: T an. not
bothered about it. T am bothered about
the problem, the presemtation aspect of it

SHRI JASWANT SINGH. Indeed, tak-
ing up the hon. Min'ster from bhis cue
that he is bothered about the problem
and is trying to understand where 1o take
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it up from, the most distressing aspect ig
the hon. Ministet’s statement itself. T
would however exonerate him from this
responsibility for the statement, because he
hag iust taken gver and he has not per-
haps had 5 chance to meaningfu'ly con-
tribute to the drafting of it. A number
of previous speakers have commented om
it. I cannot without in any fashion lab-
ouring over it, T however. help express-
ing, Sir, that this particular statement on
Sri Lanka a5 a representative statement
of the Government of India, on the pre-
sent gituation in that country, to my mmd,
is a statement which is really an expres-
sion of helplessness. A number of spea-
kers have gone into various aspects; his-
tory of the problem, the ethmic problem,
etc. So T shall attempt not to be repeti-
tious or reiterate what they have said.
I am really involved passionately and
very interestedly in two aspects of it.
One is the fatg of the Tamil minority; and
the second is the Government of Indm’s
approach to that problem and itg attempts
to re-olve it. T shall take Governmeat of
Tndia’s approach gnd put across, through
you, Sir, to the hon. Minister, that T find
great difficully with it as an Indian. We
have witnessed this strife in Sti Lanka the
present strife, for the past four years. The
Government of India adopted a mediatory
role. This is an objective fact. The
consequence of that mediatory role now
in the month of May, 1986 are: Firstly,
that the Government of India is no longer
fully trusted either by the Tamil groups
or by the major Sinhalese elements. Se-
condly, that Indo-Sri Lankan relations des-
pite that somewhat unrestrained and posi-
tive assertion by hon. Prime Minister,
that ‘Indo-Sri Lankan relations have never
boen hetter—on the contrary Indo-Sri
Lankan relations have never been worse.
Thirdly, Sir, it is a matter of decp con-
cern which few other speakers have re
ferred to earlier, that because of all this
Tndia’s immediate, medium and Jong term
security interests are vitally affected and
our Southern maritime territories are now
the scene of destabilisation, Finally, Sir,
T find that in this catalogne of the fail-
ures of Indian foreizn policy, the Gov-
ernment of India as such now finds itself
in a nro<’tinn where we can no longer
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meaningtully influence the situation in Sri
Lank. —and the Government of India it-
self iy left without any perceptible intelli-
gible diplomatic optiong to influence the
situation in that country. 'This is a very
sad situation fory any couniry to find it-
self in these all the particularly distressing
aspects as [ said; about the role of the
Government of India; the second is about
the situation of as such Tamils in Sri
Lanka; and thirdly some vital aspects of
this Tamils ethnic strife in Sri Lanka, We
have to recognise all of them, What are
they. The first is that political instability
in a ncighbouring country will infiuence
vs. The second aspect is social turmoil
affecting communities that straddle both Sri
Lanka and India and which cannot leave
India free from the consequence of that
social turmoil. The third aspect is the
immediate consequence of influx of refu-
gees which at latest count number pearly
1,40,000. Now, what refugees bring with
them i#8 a social turmoil of which they
themselves are a consequence, This, in
turn, results, therefore, fourthly, in affect-
ing the domestic polity of India. I am
mentioning these aspects because these are
some of the aspects which were not men-
tioned by some of the earlier speakers.
Finally—yet again repetitiously—there 1is
the international aspect affecting India’s
security interests. Now these are some
of the questions which arise in our minds
whencver we discusg Sri Lanka in  this
House.

My time is limited. I do not want to
go elaborately into the history of what i3
taking place. These are some of the im-
portan; aspects and it is my hope that the
Minister in his reply would throw light
on these acpects as to how the Govern-
ment of India approaches the problem or
looks at these particular aspects.

Before T come to specific questions,
there is one curious aspect of the Chidam-
baram mission which T cannot help re-
ferring to. The history of Indian media-
tory efforts in Sri Lank~ is 2 convoluted
history. It was earlier the colig§e 01 am
eminent Indian who is now the head of
the policy planning forum, newly comsti-
tated. Then that charge got shifted from
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that very eminent Indian to the head of
the Foreign Ownce, 1o the civil service
head of the Foreign Office. And then we
enlered a phase of high exposure diplo-
macy, diplomacy under the searchlight, as
it were, and this phase of India’s conduct
of diplomacy under the searchlight of high
media exposure did more harm to Indo-
Sri Lankan relations and to the situation
of Tamils within Sri Lanka than ever
earlier. And a curious phenomenon takes
place. The elegant head of the Foreign
Service overnight changes clothes, as it
were. From the well-cut suits to which
even the hon. Minister of State while in
the External Affairs Ministry was used to,
suddenly there is a transformation over-
night and we witness his new role as a
kurta-pyjama-clad Congres-man-—suddenly
from th, head of the Foreign Office to
a kurta-pyjama-clad Congressman. Therc
are very mony questions involved the ques-
tion of propriety, the question of continui-
ty of the conduct of Indian diplomacy,
the question of the very conceptualisation
of the Indian foreign policy. The present
is perhaps not (he time to raise all thes:
questions. Nevertheless I cannot help refle-
cting that now that the goentleman has left
the secure, insulated world of Foreign
Office and joined the ranks of the noisy,
disorderly world of politics, I am free
to criticise him. And I do criticise the
Government for including a party-man,
however high he might be within their
party, in the official delegation. To in-
clude y party-man in an official delegation.
on ag a serious matter as the sitnation of
Tamily in Shri Lanka and Tndo Sri Lankan
relations is really to treat the whole com-
plex question with the kind of casualnese
which has characterised the approach  of
the Government of India. And that ic
why we have arrived where we have ;r-
rived today. T will rais; my questions
as soon as your conference with the hon.
Minister of State for Parliamentary Aff-
airs iy over.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTAR™
AFFAIRS (SHRI SITARAM KESRI):
No, T only wanted to know how many
persons were still there to speak.
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SHRI P. SHIV SHANKER: He thinks
it to be ; conference.

3)

SHRI JASWANT SINGH: Some of the
questions, of course, arise from the gtate-
ment itself, though some earlier speakers
have referred to them. Now, this is a
question about detailed formulations and
I would request the hon, Minisier to
clarify both the Government of India’s
thinking and the Government of Sri Lan-
ka’s thinking and in that light, explain what
several hon, Members have asked. The
five essential questiong are:

The debate is between devolution and
delegation, Where, therefore. does the
Government of India stand? Do vyou
stand for devolution or do you stand for
delegation? Where does the Government
of Shri Lanka stand? Does it stand for
devolution or for delegation? And where
do the groups of Tamils stand? What
are the formulations on this apsect and
what clarification have you sought?

The second vexed question is about
one unit, about eastern and norihern—
where does the Government of India
stand on that? Where does the Govern-
ment of Sri Lanka stand on that?

Thirdly, what precisely is the stand of
the Government of India on iand settle-
ment;
is the stand of the Government of Sri
Lanka?

Foruthly, though there is no reference

to it here or indeed by any of the ear-

lier speakers, is the question of langu-
age.

Fifth is on law and oder.

These are the clarificationg needed on
Gov>rnment of India’s viewpoints and on
Sri Lankan Government’s viewpoints,

Thereafter is the question of reconciling
the obvious discrepancy between the stated
position of the Government of India which
is this statement, and the stated position
of the Government of Sri Lanka, which is
the statement by President Jayewardene,
Now, thefe is 3 wide discrepancy bet-
ween the stated positions of the Indian

of the Tamil groups, and what
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Government and the Sri Lankan Govern-
ment, Government of India posy Chidam-
baram Mission is tending to convey an
impression tnat every thing is under con-
trol and we are moving towardg a
solution. But that is not the impression
one gathers from Jayawardene's stated
position, Would therefore, the honourable
Minister reconcile this?

40

Two more questions and I will con-
clude, There is a curious though charac-
teristic Foreign office euphemism jn the
statement: “The Government are keen
to ensure that a  solution is  arrived at
within a compressed time-frame.,” 1 am
charmed by the choice of words. Your
predecessor had very gravely, in a similar
debate on Sri Lanka here in this House,
announced, I want , solutipn within
weeks”, and we got up .nd asked; “Mr.
Minister, if there is n’t a solution within
weeks., what are you going to do?” 1 now
find an answer. There hasn't beep a
solution for weeks. It is now montas
since we last discussed Sri Lanka and the
Foreign  Office, the Minister of Exter-
nal Affairs, has now come forward with
a ‘compressed time-frame’, an euphemismi
for a few weeks. Would, therefore, the
Government of India elaborate what the
time-frame is within which they gre wor-
king—a few weeks, compressed or a com-
pressed time-frame? What ig it that you
are referring to? Because, it makes a
mockery of the position of the Govern-
ment of India and these have become
empty words; hence the difficulty with the
statement,

Finally, and the most important, I
am really pot grieved about jt for it; it
does not bothey me if a few SAS mer-
cenaries or even 3 few Mossad or about
the casua] interest of Pakistan beginning
to be felt in Sri Lanka. They are the effect,

they are the conseanenceg of s much
wider  cause, and wunless the Govern-
ment of India approaches the cause,

begins tn rectify the causes which have
led to the presence of SAS or Mossad or
whatever or Pakistanis, because, I think
India is capable enough of protecting it-
self agninst a few hot-headed SAS or
Mossad or Pakistanis or snybody, they
are only a consequence, the causes are
elsewhere, and I do believe that one
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of the signal failures of Indian diplo-
macy, in the context of Indo-Sri Lankan
relalions, in the context of ethnic strife
in Sri Lanka, has beep this failure to
safeguard  India’s maritime gecurity in-
terest, as far ag our southerp maritime
boundaries  are concerned. And 1 do
charge,  with  all responsibility and
seriousness,  that forces inimical to
India’y security interests are now drawn
in into Sri Lanka merely because
Government  of India’s conduct of its
diplomacy, in the Srj Lankan context has
been faulty for the past four years,
What, therefore, is the (Government’s
thinking on that subject? And how
are going to move towards rectifying a
situation  which is deeply disturbing as
far as India’s security interests are con-
cerned?

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Mahar.sh-
tra): Mr. Deputy Chairman. Sir, (oday
we are once again discussing the very
serious problem of Sri Lanka., It arises
becauge several developments have taken
place in between. But T will come to
these Acvelopments a little later. 1 must
first invite the attention of the hon.
Minister, and a rcference hag been made
by more than one Member here today
about the jnterview which  President
Jayewardene gave to Sunday Times, in
which he has spoken 30 uncharitably
about our Prime Minister. That is the
London Datcline of 11th May, Then in
the day ‘before yesterday’s ‘Newsweek’
and ‘Time’ magazines we have reference
again to President Jayewardene’s osppeal
to several nations for aid to combat so-
called  terrorism. Therefore, on the
one hand, we are here discussing the
very serious thing ag to what my good
friend Chidambaram leading the dele-
gation Mas brought back ag a package
deal in the matter of political settle-
ment of the problem on Tamiliang in
Sri Tanka, on the other hand you find
that President Jayewardeme is  going
full blast against our countrv. Now,
¥ want the hon. Minister to keep this
in mind beacuse this is very relevant
for the purpose of determining and
ascertaining  what are the real intentions
of Presidemt Jayewardene in the matter
of seftlememt of the Laskam problom.
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What is distressing is that this problem
has beeg hanging and continued for »
very long length of time at the cost
of want has been variously defined as
genocide, naked attack on the human
rights and other things which really ghock
the conscience of any rationa] human
being.

Now, 1 want to place before the hon.
Minister thig because we are concerned
in maly ways with thiy problem, and
then I will come tO the settlement issue.
Firstly, we mus; realise that 55 millions
of our people speak the same language
as Tamils ir Sri Lanka. So it concerns a
very largs majority of our population.
When you go to Tami] Nadu. you rea-
lise the intensity of their feclings. And
when I speak here, I cannot but have
my intense feelings for the intensity of
the feelingg of the Tamilians jp Tamil
Nadu, Secondly, it must be remember-
ed, as has been rightly pointed out by
several Members, here that it ig an
acknowledged and accepted fact that the
so called terrorist are really those who
save the Tamiliapg from utter destruction
and annihilation by the Sinhalesc army.
1 think no Government can bave a claim
to be democratic if it choses to adopt
aeria] bombing to meet the threat of
so called terrorists. Today what we must
condemn, when we condemn terrorism,
even in greater measure the staie terro-
rism. The theory of proportionality must
be applied. Steps must be taken

which are commensurate to meet
the threat of terrorism. But what
has happened is that  President

Jayewardene thas unleished  State ter-
rorism against th. Tamiliang to an extent
which 1g unprecedented. Iy is no¢ that
1 say this because T share the feelings
of the Tamilians in Tamil Nadu, But
every  international organistatiop which
is concerned with the protection of hu-
man rights in this world has condemned
President JYavewardene and his Govern-
ment for the violation of basic human
rights., Sir, T would request the *hon.
Minister (0 go through the report publi-
shed hy the TInternational Commission
of Jurists, There i another report which
has beepg published by Amnesty Ia-
terpatiomal. Al thesy reports clearly
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bring out how children, women, innocent
old men and innocent civiliar; have heen
massacred 1 the name of fighting ter-
rorism, AS has beln pointeg ou!, India
has a very proud record in the field
of protection of human rights and we
cannot ignore thig aspect when we are
dealing with the situation. I am merely
<numerating them. Some of them nave
been enumerated,

The second problem which has been
rightly pointed pu is the problem of
refugees. The figures vary, But the
figures which I have got are that at
least 1,25,00¢ refugees have crossed
over I want to ‘mpress upon the hon.
Minister  the principle of non refoule-
ment.” We are obliged to return these
refugees with ' full assurance of pro-
tection of their personal safety and
also the safety of their property.
Iy becomes our responsibility ag it had
become our responsibility ip Bangladesh
when 10 million refugees came and we
had to take stepg to see that they went
back with 5 full assurance of the safety
of their person and their property, So,
this is alsg 5 very important aspect.

The third aspect, as has been mention-
ed, i that it does distrub peace in
that zone. New, our policy is well known
and particularly  so with Sri Lanka.
Though it is 5 tiny country, we have
Jong and ancient ecnltural conncetions.
This is one country which. along with
us, has kept up democracy. Therefore,
we have commop cultural ties, We have
this democratic spiri; ty share and we
‘always believe that if there is  peace
with our neighbours, there is peace for
us, We have always believed that if
ouwr neighbours are strongs we are
stronger. Therefore, I do no; agree with
the cXtreme sugsestions which have been
made here gbout military intervention,
this and that, But I think a time has
come to assess the situation in all its
aspects and mot to permit President
Jayewardzne to carry on Wwith ‘his fooling
game. Today, it gppears as if jt is no
problem of Sri Lanka at all aagd it is
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only the problem of the Prime Minister
of this country to solve this problem.
This is a very serious and dangerous
situation.  Sri Lanka must realise and
President Jayewardene must realise that
it is his problem which he has to solve.
It is very easy to understand that unity
does not necessarily mean  unitary
Government, There can be unity, as
in the case of India, through a federal
structure, The USSR, the USA,
Australia, Gapada, they are all having
unity and they have federal structures.
So, 1 do not see any reason why Sri Lanka
should not have such a unity through a
federal structure. I am glad thot the hon.
Minister, Shri Shiv Shanker, js a con-
stitutional expert.

He can impress upon shem that there can
be unity through a federal government as
well. Then, there is the question which
everybody knows, Tirst is about law and
order, That is a very serious thing
You will find that it is not expressly
mentioned here, Law and order even
under our Constitution vests with the
States. And, T think, this is on this ground,
on this area of law and order, I see no
reason why the full power should not
devolve on the northern and ithe eastern
provinces becauge it is for their protec.
tion. You cannot have law and order
in the handg of the Centre when those
people in the provision have substantially
lost faith in the protection by the Centre
of their interests. Thep there is the
land seftlement question. Then  there
is the distribution of powers of the
provincial executive and the Lesislature.
Ang lastly there is the question of
adequate representation to the Tamils ‘in
the Centra] Cabinet, administrative
service and the armed forces. Now, the
point which ig important ig that the
Government find that the proposals
which have been made to the Tamil
side are only a puackars of proposals
which are evaluated ag constituting a
fair ang reasonable basis for a negotiat-
ed gettlement. As far as I remember,
the TULF had made ten points, and
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they were put to Sri Lankan Govern-
ment when Mr. Hameed, their Foreign
Secretary

SHRI R, RAMAKRISHNAN: (Tamil
Nadu): Foreign Minister,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: ...their Foreign
Minister came here for the NAM . And
he 'mad come with a counter proposal.
So. I would like to know a5 how these
ten points which were made by the
TULF were met by Mr. Hameed in res-
ponse to which the Chidambaram Delega-
tion went to Sri Lanka. 1 want to
know as to what has happened there.’
after, namely after the Chidambaram
Delegation came back from their discus-
sions? What has happened thereafter? and
what i the package deal with which
they have come? If we have these Three
stages— namely, the initia] TULF pro-

posals, thep the response which was
brought by Mr. Hameed, and ncw the
package deal which is  brought back

by Mr. Chidambaram—ithen we will get
u clear picture as to where we stand
and wheth:y at all it is possible to settle
the problem because this is not ;omething
on which we can live on hopes all the
time. And what has been rightly said
is quite true that it j5 a relative thing.
This time-frame has been said time and
again with no respite (o the sufferings
of the pveople of Sri Lanka and parti-
cularly of the Tamils in the northern
and the castern provinces, And, there-
fore, to use the words which are really
vague is undertandable but is not advisa-
ble because at least the Government
should be clear that it cannot go on
extending the milscries and the suffer-
ings and the agoaies of the people of
Sri Lanka, particularly the Tamils jp the
northern and the eastern provinces. I
do hope that this compressed timeframe

which  is referred t5 in this statement
really remaing compressed and
it is over 1n the hot summer that we

are going through and it does not spill
into the monsoon and the monsoon does
not spill into the autumn and the autumn
does not spill into winter resulting in
further deprivation of the human rights
and further pgonies and sufferings to
the Tamilg of Sri Lanka Therefore, the
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only thing which I would request the
hon. Minister, if it is possible for him
to take this House into confidence. He
must continue his efforts with negotia-
tions, because there is only one solution
possible and that is the political solution
and you must tell Mr. Jayewardene
that the alternative solutions which he
is searching behnind our  back, we are
not going to be fooled by them of a
military solution and that we will counter
if he chooses to go along the sume path.
I would like the hon, Minister to take
this House into confidence and tell us
three things, namely, the proposals of
the TULF, the proposals which Mr.
Hameed brought and lastly, the conients
of the package deal, so that this House
knowg what really is the correct situation
so far as the negotiations are concern-
ed, Thank you,

SHRI R. RAMAKRISHNAN: Sir, he
posed both the questions and gave the
answers himself,

SHRI VALAMPURI YOHN (Tamil
Nadu): Mr, Depuaty Chairnuan, Sir.
with  heavy heart, agony and anguish
at the very outset, 1 would like to as-
sertively say and bring fo the attention
of the hon. Minister for External
Affairs that his statement on the Sri
Lankan issue, though this is fhig very
first statement gfter assuming this new
charge, is a great disappointment. While
we capn say that the statement exhibits
the hon. Minister’s scholastic atfitude,
it does not gshow his concern for the
Tamil cause. Time and again, it ig not
only today the Government of India in
almost afl the statements that have been
doled out, they have beep sermonising,
they have been preaching, that there can
be no military solution fo the ethnic
dispute. Tn almost all the statements on
this ethnic issue this kind of a sermoni-
sing, this kind of preaching hag been
there,

Sir, 1 would like to say that while
Mr. Jayewardene in hig recent interview
to the ‘Sunday Times’, repeatedly pointe
dly made a reference ang he is reported
to have said, my patience i3 running
out, if sny proposal for limited federa-
tion, a regularted automomy, is not ac-
cepled by the Tamils, then I will have
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no ¢hoice but ic have recourse to mili-
tary action, On the part of Mr. Jayewar-
dene, he says that he wil] resort to milli-
tary action, while the fact is that he
has already embarked upon military
action by eliminating segments of Tamil
people in g terrible massacre, total con-
flagaration, where a bold community,
civilised community of semsible people
have been condemning his military ac-
tion. Now, 'ne says, after three years,
after eliminating  large segments of
people, now I will resort to military ac-
tion. On the part of the Government of
India, the Governmeni of India says,
again and again, no, we stand only for
political  solution, we are pot for a
military solution, Sir, while we Sermonise

that there is mo need for +q military
solution, Mr. Jayewardene says, after
embarking upon military solution, after

massacring civillians, that he will resort
to military action as a Jast resort only
and we s€e that the Tamil people.
our brethren, sisters gnd children in Sri
Lanka are uprooted and ours is a cursed
generation  who are  simply put to that
fate in dead silence ipn Sri Lanka,

Sir, 1 would fike to remind, as Mr.
Gopalsamy ‘has rightly pointed out here
that for Mr. Jayewardene it ig an yearly
lamentation, an annual ritug] when the
months of May and June come. If you
see lhe record of the last few years you
will see that he says, my country, Sri

Lanka, would bleed to death or be
divided. Why does he say this in the
monthg of May and June. He repeats

it for the simple reason that there is
a Conference of aid comsartinm coun-
ties and only in order to ercip influence
on them. in order 1o ¢voke pity and
sympathy in the feeble minds of the
donorg he says it and then we find that
he goes with the some money that he
purchases arms and ammunitions to put
down the cause of Tamils and the whole
race is termimated while we are sitting
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here, because thig is only , veatilating
chamber of Our grievances.

Sir, 1 would like to point out that iR
his interview to the ‘Sunday Times’ in
London he said, ‘My country will bleed
to death or it will be divided like
Cyprus. ..unlesy and until western powers
come with  enormous aid military or
otherwise. He gaid that Cyprus bad
been divideq between Turkey and Greece
and now Sri Lanka will e divided. Can
I take it as a kind of admission on the
part of blood-tairsty monster Jayewar-
dene that these things have come t0 stay
in his island and ultimately he has come
to the end of the tunnel and now be-
cause he is tired of shooting down and
killing Tamil people, in a desolate and
desperate mood he says ‘my country is
being divided? Who will believe him?
Who is going tg believe him? As Mr.
Amirthalingam, one of our great Tamil
leaderg who is espousing the cause of
Tamils has said on 5 number of occa-
sions, even if today Geoebbels has to
come for his refreshe;r course on the
political dynamics, he hag to have his
refresher course only from Jayewardene.
Who will believe Jayewardene?

I ask you a pertinent question. He
says that he is going to resort to military
action wher he has ‘already embarked on
military  action. Government of India
Says that we are mnot for military
solution; we are for a political solytion.
You have to give me a categorical
answer. To you it may be a friendly
Government; but for 5 Tamil bleeding
nation, it is not a friendly Government:
it jg an enemy Government because they
are killing and liquidating segments of
Tamils population. We are not protest-
ing at all. Whey Mr. Gurupadaswamy
said whenever these things  happen.
whencver thig kind of infermal massarce
is  there, you use the language of a
parrot, e is correct. T will show you
how. On the day when we came to
know that there wag a broadcas of Mr.
Jayewardene in the Australian Broad-
casting Corporation immediately
wrote to Mr. Bali Ram Bhagat, I wrote
three letters pointing out that this is what
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has been said by him and he accuses India
of doublc standards. I am sorry that
those tbree letters have not been ackoow-
ledged. It is mot to me; it is to a cause
that these have not been ackmowledged.
Again I took another opportunity and uti-
lised another forum by way of an Un-
starred Question. Mr. Gurupada-
swamy said that you are using again and
again the language of a parrot. He is
cent per ceur nght. The question is: will
the Minpister of external Affairs be pleased
to stale; (a) whether Governmeant's atten-
tion hag been drawn to a news item which
appeared in ‘The Hindu’ of April 19, 1986
to the effect that Shri Tayewardene, the Sri
Lankan President has accused India of
playing double standards; (b) whethey it
is a fact that India does not want fo go
beyond provincial Councils, as stated by
Shri Jayewardene; (c) whether India has
registered aoy protest in this regard; and
(d) whether Shri Jayewardene is also re-
ported to have attributed to Shri Arun
Nehru’s statement regarding military vie-
tory in Punjab; if so, whether Government
have registgred any protect against these
irresponsible statements of Shri Jayewar-
dene? And the answer given is:

(a) & (b). Government have seen the
report in ‘The Hindw of April 19th about
an interview given by President Jaye-
wardene to the Australian Broadcasting
Corporation, in which he is reported (o
have accused India of practising double
standards. Thig accusation ig absolutely
without any foundation, It 1is also not
correct to say that “India does not want
to go beyond  provincial  Councils.”
It is a clear case of glossing over; in
a tricky fashion your own journey to
no end: your own exercise info  fuli-
litvy The  answer further says:
It is ullimaely for the Sri Lankan
Governmeni and the Sri Lankan
"amis to agree on an acceptable poli-
iical solution tp the ethnic crisis,
India’s offer of i's'good offices is to
facilitate a dialogue. The terms of
the settlement will have to be agreed
direetly between the two sides.

(c) No protest has been lodged with
the Sri Lankan Government in con-
nection with this inierview.

(d) In the iaterview referred to
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above President Jayewardene is re-
ported fo have remarked “Mr. Arun
Nehru has said they will have a mili-
tary vietory soon”. It may be stated
that the Minister of Internal Security
had not made any such statement.
Government have not lodged any for-
mal protest to the Government of Sri
Lanka on this poin. So, not even for-
mal protests are registered against
this kind of intemperate language and
distorton of facts by Sri Lanka.

Sir, he says he is going to resort to
military solution. What happened in
the month of February? In the month
of February, there was an indepen-
dent enquiry by Catholic Church in
Sri Lanka and a Papal Seminar in
Cantdy. They have mo axe o grind,
They have reporied—] have received
the repori—that in the last six
months, 73170 Tamil civilians, inno-
cent and harmless people, unarmed
people including children have been
butchered ...

SEVERAL HON. MEMBERS:

Shame, shame,

SHRI VALAMPURI JOHN : It has
come in all the international press on
February 27 that 68 Tamil agricutur-
al labourers have been set ablaze.
Thousands of people have come and
they have wept their lungs out on
witnessing the charred bodies and
Fa.her Padiar a Fernandes has re-
ported to International Amnesty that
1 have not seen such a horrible sight
in my life. They say it. Mr. Jayewar-
dene says he is not resoriing to a mi-
litary solution. What is this if it is
not a miiitary solution? Already, he
is resorting to it. He is embarking up-
on it. But the Government of India
from a very high pedestal is sermo
nising that he should not resort to a
milifary solution. Are you hoodwink-
you  believe what Javewardcne says?
tell you, we are carrying the wounds
with us. Wha! I say may seem emo-
tional, it may appear to you as a
mad man’s prattle. But T tell you =
day will come when this House will
be greeting an independent Tamil
Eelam because there is no other go
for them when they have been sub-
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jected to this kind of slavery and
they will not take things laying Ilow
for long. Sir, what has happened? In
the monih of March, on 25th, in Bat-
ticaloa, 160 people have been but-
chered. They have been charred to
death, Now, Mr. Athulathmudali
comes out with a statemen, that here-
after no bombs will be used. Why?
Because, if bombs are thrown, they
are too inaccurale., He says, instead
of bombs, they will use rockeis on
civilian targets. Is it not a mililary
solution that Jayewardene is embark-
ing upon? I do noi{ appeal to your
reason. I appeal {o your heart, Please
answer me, Is it not a military solu-
tion? Then, why do you say, why do you
time and again sermonisc that he should
be resorling to a military solution? Alrea-
dy, segments of people are being massared.
Already, they are being eliminated. On
16th January, there was a proclamation
issued in Sri Lanka, As per this, they have
established military camps. Within one
mile radius of military zones, arms and
ammunition can be used, Even mortar can
be used in this one mile radius. What has
happened? In Jaffna town alon=. 1,50,000
people are living death-traps. Not only
this. Hospitals, churches, templas, even the
the general hospital in Jaffna. so many
markets, so many residential buildings,
have come under this one mile radius . In
the mainland. 2,50,000 people are risking
their lives because of this new arrange-
ment. Not only this. In this Eastern pro-
vinces, 2,60000 fishermen arc not able
10 go out to the sea 1o eke out theoir live-
lihood because they come under this zone.
These military zones are there. The whole
civilian population is being ligmdated.

But time and again, they gsay they are -

embarking upon this operation only to
fight the terrorists, In this kind of quag-~
mira, the only consolation is that Jaye-
wardene has not succeeded--I do accept--
in convincing the Government of Iadia
that they are putting down only terrorists.
(Time-bell rings) You do not say that
Tamil freedom fichters are tarrorists. This
is the only consoling factor. I do admit.
Bui Y would like to ask don’t you cansider
that this is a dastardly act of state terto-
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rism, killing of so many inmocent peuple’
This is a clear case of State terrorism
Now, from how many lands how many
foreign countries. they have derived so
much of hzlp? Every mcuath, 1,500 peoplz
are being recruited io the police. Yhe
strength of the constabulary is on  the
increase. Why? 1t is oply to put down thz
Tamil freedom fighters : It is only to put
down the Tamil civilian population, They
are being massacred. After two or three
years, you meed not solve the problem.
With a heavy heart, I will tell you, there
will be no problem. The problem will be
there as long as people are there, If there
is no Tamil race. if there are no peopls,
where is the question of solvinz 1R prot-
lem? The whole race is being eliminated.
They say, these people arc terrorists. 1
say, they are freedom fighters. They are

fighting for a cause. It is not all of a
sudden, on a Sunday morning, they deci-
ded to take up arms. Sir, the hon.
Minister is a scholar. He is a Coustitu-
tional expert. He knows far cerlain, what
bappened after 1949. What happened in
the post-colonial history of Sri Lanka? 1t
is replete with so many examples of dis-
criminatory legislations ngainst Tamls, In
1949, the Tamil plantation labourers were
dicenfranchised. It was a mortal blow to
them. Again, in 1972, ir 1978, through
Constitutional amendments, Tamils have
been brought down from the pedestal.
from the kind of place, they have been
occupying. Tamil ethos, Tumil culture,
was being unceremonicusly put  down
under a beastly fect. Again, by the ‘Only

Sinhala Act of 1956, a seal was put on -

the future of Tamils, Sri Lanka has almost
bzcome a theocratic State espousing  the
cause of Buddhism. Tamil has no place.
Tamil students have mo access to higher
education, This kind of discrimination ta
the post-colonial era of Sri Lanka has ra-
sulted in this kind of armed rebellion. It
hag not come in g day. When the: things
are happening, you arc sermonising  that
he should not embark upon a military
solution. I would like 1o ask 3 pertinent
question to the hon, Minister, The whole
race is being eliminated. Can he not stop
this kind of mass killing of civilians? Can
h2 not stop this if he is sincere? I do not
want a sofufion immediately, It may not
be possible. But if you are sincere enough,

e
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can you not stop this by one word, by
use of powerful language? India is a
mighty power. It is a grat subcontinent
of great people with great history. Can
you not stop the mass kil ings, killings of
innocent Tamil civilians? But subject to
correction it scems, you go hand in hand
with them and this is the net result. What
is happening in Sri Lanka today? There
is mo parallel in the history of genocide
anywhere. Even a5 a race Jews have not
been subjected to this kind of a misery.
1 would like to remined the House and
the hon. Minister, Mr. Shiv Shanker, when
they say that they are for a limited fede-
ration, will the Government agree? Hon.
Minister is a constitutional expert. I am
asking him this gquestion. They say, have
a limited federation, a regulated aulo-
pomy or face the bullets. This is the
caption. Suppose, we accept the propo-
sals, what is the position? Is there any
provision, any single provision under Sri
Lankan Constitution today which can con-
cede a limited autonomy or the regulated
federation for the Tamils? Sri Lankan’s
provisions are the carbon copy of the
French Constitution, In Fresh Constitution
there is no place for federalism, for shar-
ing powers. It ig the unitory form of
Constitution. PBven if there is Constitu-
tional amendment, Jayewardene has to go
for referendum to his people. Then there
will be the question whether the majority
Sinhalese fanned by Buddhist Clergy would
accept this kind of federation or this kind
of regulategq autonomy. Don't you think
that this is a kind of cheating of the
people, of the gullihle masses there, again
I would like to plead that until and un-
less Government of India goes for econo-
mic sanctions, you cannot achieve any-
thing. Shed away your role of a media-
tor. Your role of & mediator even after
100 years, will not bring anything. Instead
of being 5 mediator, identify yourself
whole heartedly with the people there,
with the Tamil civilians there, who are
Yeing butchered. = Convince the interna-
tional community, heads of the Govern-
thents, that there is cvery possibility of
a colution other than a political solution
in the Tsland. T will say, for example,
agricuttural operations have come to an
end. The basic postulates of agricultural
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economy in Jaffna are chillies and pota-
toes. [t has come to an end, but Gov-
ernment of India evep loday is exporting
to the same island, they afe emcouraging
them. That is why I say that India has
not taken the problem seriously. I will
show you hundreq news papers of Sri
Laoka. Out of 100, almost in 70 papers
vou will find, “Big brother, mind your
business”, “big brother, do not meddle”.
Do you know why the great George Or-
well, whan he wrote the celebrated satire
“1984” became great. U is only his words
‘pig brother’ when he wrote he would nnt
have thought of Sri Lankan editors that
gained currency. And even today the Cey-
lonese races would have beep unsparingly
using this kind of a phrase ‘bizg brother’.
We are condemned, We are not taken
seriously. We are considered to be only
paper tiger. Unless and until you convl-
nce the international community for this
kind of a solution other than political we
cannot find any positive solution, no solu-
tion will b, in our sight. A day will
come when we will be greeting an inde-
pendent nation, with 5 soul search because
in Sri Lanka there are two races, there
are two nations. You go and advise them
that they have to live in amity, they
bave to live in brotherhood, they have to
live in peace. This is the diplomati:
pep-talk but the reality is totally different.
You cannot have two Caesars in a teat.
you cannot have two swords in ; shoath.
This s not possible at all.

Sir, without taking much time on this.
1 would like to say that when the Tamil
blood is seeping through your feet, do not
hold an olive branch, this will not bring
any permanent solution to this ethuic
problem of Tamils in Sri Lanka.

MR. DEPUTY CHAIRMAN: Th
House shall continue to sit without lunct
bre- k. Shri Kalvanasundaram.

SHRI M. KALYANASUNDARAM
(Tamil Nadu). Mr. Deputy Chajrman.
Sir, at the outset I want to seek a clari-
fication regarding the statement made by
the Minister in the second paragraph.
that our delegation met leaders of all
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pelitical parties, including Mrs. Bandara-
naike. I want to know whether our de-
legation met the Communist Party of Sri
Lanka whose only member in the captive
Parliament of Jayewardene is fighting for
a political solution and for awoiding a
clash with India, protesting against becom-
ing the tool of imperialism and attempts
to allow military bases in Trincomalee.
1 want to know why our delegation avoid-
ed meeting such a man and such 3 party
in Sri Lanka. I have definite information
that your delegation did not meet him. If
they had met him, they would have bro-
ught some wisdom.

Now, Sir, we have two statements. One
is the statement made by our hon. Minis-
ter, I know his capabilities and cipa-
city. I do not want to cast any asper-
sions on him. 1 wish him all success.
This is a matter in which we should
unite. ‘There is nothing to gloat. We
can afford to gloa¢ if something goes
wrong in any other economic Ministry.
But if something goes wrong in the Def-
ence Ministry or External Affairs Ministry,
it will affect the entire country. TIf Mr.
Jayewardene or his agents were to watch
the proceedings of this House, they will
be very happy. We have missed the real
enemy; we have missed the real target.
We are fighting amongst ourseives, The
Opposition is accusing the Prime Minister
and the Prime Minister is accusing the
Opposition.

SHRI P. SHIV SHANKER: No, not the

Prime Minister., It is onlv one way
traffic,
SHRI M. KALYANASUNDARAM:

The Prime Minister may not have accused,
but he is also feeling that it is the DMK
which is whipping up Tamil chauvinism.
Otherwise it is a'l right, But that is the
impression we are creating. Tt is not .
problem between the DMK and the Com-
gress (1) or the Prime Minister.

SHRT P. SHIV SHANKER: T assure
you that is mot the questiog at all,

[ RAIYA SABHA ]

Urgent Public 56
Importance

SHR1I M. KALYANASUNDARAM:
That is o different issue. That i what [
want (o0 say. Now [ have read both the
statements. One is the statement of Jaye-
wardene made to India through the ‘Sunday
Times'. He is making statements to India
through London, That statement is befors
me,  And the statement made by our hoa.
Minister is also before me. So long as the
late Prime Minister Indira Gandhi was
handling it, she was handling it with greag
courage shrewdness and cleverness, Sha
refused 'to be drawn into the trap. She
corfined herself top saying that the role of
India was only to offer gooy offices tp en-
able both the parties to meet and discuss,
“We -re not concerncd either with the de-
mnds or whether you accept the demands
or not or how far you accept them.
is not my concern.” That iz where she
played her card well. The advisers she
had advised her very cleverly. So India
refused o go beyond offering good offices
te bring the parties (o the disputs to the
table for tatks. Now you arc becoming
the representatives for Javewardeane, And
you are taking the responsibility for Jaye-
wardene. This is what the statementi sayx
Government ar, evalvating th, formulations
received from the Sri Lanka Governmen!.
The Sri Lanka Governmen: has alsy been
requested to communicate their views; on
such alternative formulationz. In our view
what can be put to the Tamil side is only
a package of proposals which are evaluated
as constituting a fair, reasonable basis for
a negotiate] seltlement Tg it for the Tamil-
ians to assess and say whether it is reason-
able or fair or acceptable. India never
assumed the role of béing a3 media.or, Thig
is the trap into which you hove been drawy,
by that wonderful Foreign Secretary. Mr.
Romesh Bhandari, Jayewsrdene lajd the
trap and through this former Secretar, we
walked into the trap. We are now having
the role of » mediator, This turn came
from the Thimphu talks, Now you are
caught betwee, the Tamils ang JYayewar-
dene. fayewsrdene is very happy and he
thinks we will do his job and he will he
safe. The moment you took aver the role
of a mediator, Jayewardene thought hisx
hands are strong. Tt is not Jayewardeme
with whom we have tp deal. We haye to
deal with the ringmasters behind Jayewar-
dene. Tt is very clear. An international stage_
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managed drama is taking place among
Americap Presidens Reagan, Mrs. Thatcher,
Israel, Pakistan and Jayewardene. Iiven his
rofusal to negotiate for economic aid from
the consortivm is a drama. They want to
give him aid, but if they give aid India wil
protest. So, to avoid the protest of India
tbey advised Jayewardene to carry on this
exercise of negotiations with India but not
tg reach a settlemen:. Javewardene does
not want a politica] settlement; it is very
clear from his statement. Yoy want a pob-
tica] settlement. Repeatedly yon are saying
it. For tactical reasons at least, can't you
keep quiet? Is it diplomatic wisdom to
place your cards oy the table? Whatever
happens, even if al] the Tamils ar, killed,
mothing will happen, Then why should you
argue for a political settlement? He is using
your good offices—now 1 use th, words
with the dictionary meaning—-or your me-
diztion efforts to gain time to pile up
amms, to get his supporters into the island
and thraten us. Some peopl, may be hap-
Py that he has slapped Rajiv Gandhi or he
has cheated Rajiy Gandhi. A slap on
Raily Gandhi is a slap on 70 crores of
Indians.

SHRI V. GOPALSAMY: Nobody coulg
feet hapy. If Rajiv Gandhi is slapped it
is & slap on India, not on Rajiv Gandhi,

SHRI M. KALYANASUNDARAM: My
dear Mr. Gopalsamy, there is no insinua-
tion against you, Your. position is very
clear. Your party has been demanding
right from the beginning. that the army
should be sent. Your positio, §s  clear.
Bven thoueh w, will not agree with that,
Wo know where you are. That is a different
matter. But there are others who sai] with
yoe and those who sail with ys. Similarly
We know gur position,

It is not a defeat for the Rajiv Gandhi
Government or a slap in his face, Tt is a
serious matter for the whole of India, They
are combining Pakistan, ¥srael and South
Africa there—the rinemaster §s Reasan—
and they are trying to land in Sri Lanka,
wsing this problem. T ask Mr. Shiy Shan-
ker or Mr, Narayanan to telf me why Jaye-
wardene is so adamant with regard to a
fink bhetwee, the eastern and the porthern
provinces,

Fy S
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SHRI PARVATHANENI UPENDRA:
How can they answer that?

SHRT M KALYANASUNDARAM. If
they don’t apswer, then they are unfit to
be diplomats. It is becaus Trincomalee
is needed badly by the Americans, They do
not have such faith among the Tamils. They
{ee that the Tamils and closer tg India 3nd
so Trincomalee must be separate and the
harbour ¢f Trincomalee should be directly
administered by Colombo. That is their
game. Why is ; settlement is not possible?
If land settlement takes place, if it is nego-
tiated. then, the whole thing. the Tamil
majority area can be comstituted into ome
unit,

Eve, if Mr, Jayewardene, in a week's
time, agrees to discuss this problem, his
masters wili not allow. Don't miss to see
the rea] masters who are twisting Mr. Jaye-
wardene. And Mr. Jayewardene is twisting
the Geovernment of India So that you can
twist the Tamils and reach a political settle-
ment according to the likes of the Ameri-
cans, This is what has happened.

SHRI P. SHIV SHANKER: T would like
to agrce to vour theory to a certa:m extent,
not in coming to a logical conclusion.

SHRI M. KALYANASUNDARAM: T,
that extent my statement js correct. Yeu
will take some more months to agree with
me, Your predecessors have tiken more
than a year to agree with me. You kindly
study the whole thing in the light of what
T say. (Time bell rings).

Why? A few more minutes. I cannot
leave. Mr, Jayewardene sq lightly. T am
not attacking Mr. FJayewardene, Mr. Jaye-
wardene is only a too] in the hands of Mr.
Rengan,

MR. DEPUTY CHAIRMAN: Please
ask clarifications

SHRI M. KALYANASUNDARAM: I
am only trying to substantiate.
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SHRI V GOPALSAMY:
century™

Fourtesath.

SHRI M. KALYANASUNDARAM :
This is what he says, “I am losing my
patience and 1 will unleash the troops.”
Where is the effort on his part to reach
a political seitlement? Is there any in-
dieation? This has happened when our
delegation was sitting before himy, and
he has issued the statemeni when the
delegation was in Coiumbo.

Similarly, another thing happened at
the same time. This is the respect
shown to our delegation. This is how
lightly they treat our delegation and
our Government, On the last day the
Security Minister, Mr. Athulathmudali
was not able {o participate in the
talks. Why? He went on a secret mis-
slon. Where? To Israel. What for?
Te get their advice to spell out ihe
terms and conditions of the negotija-
tiens or to seek other help, military
help. So, the game of Jayewardene
Governrnent shouid be understood
preperly, and those who twist Jaye-
wardene Government also should be
understood. Then only will we be able
to reach a Proper solution to this pro-
plem. Sir, this is what has appeared
In a London journai. According to the
“S_UNDAY TIMES" three pilots—twn
Britons  and one South Africaa, have
been seen manning  helicopter gunships
V?Ilich regularly homih the rebel posi-
tiens in ang around Jaffna and Trin-
t:'ramalee. So, already they are operat-
ing. When they say  South African,
they cannot be black South African,
?’hey are white South Africans, that
1%, racist South Africans, And the
British are there.

There is another wonder. I think the
Government should study this. To es-
Cape any responsibility, {vhat the Bri-
tish do is to create some fake ‘priv .
tompany dealing with army and secu-
rity. Here is one company called Kini-
Mini Services. Are they runnin-
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transport service or an air service?
They are prepared to lend the services
{o any mercenary for any purpose, for
killing anybody. And Mrs. Thatcher
will say tomorxrow to Mr. Rajiv Gan~
dhi, “What can I do? My country has
democracy. So, they have the right fe
organise a service company like that.
They are supplying arms. They are
supplying mercenaries. What can we
do?” Then, can we repay in the same
coin? Suppose, some two lakh Tamdls
organise themselves and offer them-
sewves to go there, will you allow?

SHRI V. GOPALSAMY : We shouid
do that.

SHRI M, KALYANASUNDARAM -
This what has happened. That is a
different matter—how to do it and
what to do it. It is a different matter
I am not concerned with it. I am put-
ting that question. Now Goveroment's
hands are tight. You have got into the
trap as a mediator. As a mediator you
are negotiating, Tomorrow you would
nof ask Amrithalingam, Prabhakaran
or Padmanabha or Mr. Uma Mahesh-
waran. He will ask: Mr. Rajiv Gandhi
I have given this proposal through
Chidambaram. What has happened o
it, you tell me. Why should the Gov-
ernment of Indin take this unpleasant
and impossibie task of being a media~-
tor for an unscrupuléus man, who has
no respect for democracy. Hon. Mem-
ber Bhandari was comparing fim with
us. Even when Emergency was there,
Indira Gandhi extended the Life of
Parliament only by one year and in
1977 she went in for election and she
Iost. Here is a man whoa.extended the
whole life of Parliament by a refe-
rendum and got himself eiected its
President. It is a captive Parliament
there. Why do wvou. compare that with
our democracy? Y do not say that
there are no defeets in our democra-
¢y, but that is a different matter. Of
course, our electoral laws require some
changes, but that is a different mat~
ter. Don't compare with what Jaye-
wardene hags been doing even without



61 Calling Atrention to
amaiter of -
emergeﬁaﬁﬁi; Pérlia;enms‘ elect-
ed some ten years ago and it is being
extended without eleclion. Have you
ever witnessed a Parliament moving a
no confidence motion against a ieader
of the Opposition. Who was the lead-
er ¢f the Opposition? The leader of
the Opposition was the leader of the
Tamilians, Mr. Amrithalingam, who
won 18 of the 19 seats representing
the Tamilians, The moiion of no-con-
fidence was against him. And later
the Coastitulion was so amended to
remoye him from Parliament altoge-
ther. Eighteen Members from the Op-
position were alco removed from Par-
liament. One Communist MP escaped
trom tiis and he is still continuing.
That MP also is not to their liking.

Now, I want to know what are the
prospetts of any polifical seftle-
ment. From what appears in both
the statements—the statement sent to
ws through the ‘London Times’ by Jaye-
wardne and the Statement made by
the Hon. Minister in this House. I
have no any political settlement. Poli-
tical settlement will emerge only with
the cooperation of the Sinhalese and
the Tamiis there. I am not desperate,
but u political solution will be there.
+ am not for any reason demanding
that our Indian Army should invade.
No, I am not for that. It will
creale more complicatigns because
one crores sinhalese and 27 lakhs of

Tamils will become our permanent
enemic..  That is  what Jayewardene
wants. That is why he is comparing

himself with Cyprus. There are
about ten lakhs of Tamils spread all
over the country. Other ten lakhs
are where the Sinhalese majority is
there.

So, if our Army goes whom will

they instai? Tt is not like Bangla-
desh. There was Mujibur Rahman
to be placed on the throne. Can our

Army enter and place Mr. Amritha-
lingam in Colombo or leave Amritha-
licgam in Jafina and return? Whar will
happen  to poor  Amrithalingam, who
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SHRI V. GOPALSAMY: Dou you

want a debate on this?

SHRI M. KALYANASUNDARAM:
Let ug discuss, You also explain, 1 am
only trying to explain if Tamil
Felam was practical and viable and
achieveable, I will not hesitate. If
by sending Indian Army, the pro-
blem can be solved 1 will not hesitate
to make that demand. That is why
my party did not attend the Con-
ference convened in Madurai for
which an invitation ‘was sent to us.
But unfortunately we are unabie te
speak in one voice, Members of the
Opposition parties sitfing here either
Mr. Upendra or Mr. Advani, also do
not demand that the army should be

sent. If they are convinced that the
Army <hould be sent, then they  mwust
tell ... »

SHRI PARVATHANENI UPENDRA
Even in Madurai, it is not there.

SHRI M. KALYANASUNDARAM : I
have seen your resolution. Many of
the Tamdls support the demand for
sending the Army. Fven political solu-
tion .

SHRI J. K. JAIN (Madhya Pradesh):
Have you supported this resoiution?

SHRI PARVATHANENI UPEN-
DRA : Do you know what it is?

SHRI 'M. KALYANASUNDARAM :
The resolution says that we, there-
fore, call upon the Government of
India to raise the issue thal figure
in all international forums like U.N.,
NAM and CHOGM to seek remedial
action. Thig is operative portion of
the resolution passed in Madurai, 1
have no quarrel with that resolution.
Having passed such a resolution,
what iz the stand we should take?
I have no objection for criticising Gov-
ernment of India and ils failure. I
have made my criticism that they
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walk into the irap laid by Jayewar-
denc. They are very much afraid
of him. They don’t show the cou-
rage and conviction shown by late
Shrimati Indira Gandhi. Now he
realised the vacillating policy of this
Government and he wanted to solve
it by force. That is the courage he
has got because of our vacillation and
after Government started handling of
thig problem. For that reason L won't
attack the foreign policy as a whole.
Some hon. Member asked what is
happening in Pakistan and Bngiadesh.
I won’t attack on this account. But
1 must turn the anger of 70 crore of
Indian people against those forces
which try to encircle my country. This
is my country. I won't leave it to
Rajiv Government alone to ruin or
save it. We must all rouse the people
equaliy to save this country.

MR. DEPUTY CHAIRMAN: Mr.
Madan Bhatia, do you want to ask any
guestions?

SHRI MADAN BHATIA (Nominat-
ed): Mr. Deputy Chairman, Sir, ...

SHRI M. KALYANASUNDARAM :
Just one pointly only. In the Minister's
statement there is a sentence, I quote:

“Government condemns the con-
tinuing violence in Sri Lanka.”

What is continuing is State terrorism.
You are saying ‘continuing violence'.
You are equating both. The Tamil boys
who are dying and the Tamils who
are being killed : Are you pin-pointing
that? Who has blown up that aero-
plane in Colombo airport? It is not
Tamils. The above sentence gives a
confused meaning, It should be cor-
rected. It should not come in this
form.

SHRI MADAN BUATIA; Mr. Deputy
Chairman, Sir, I shall be very brief, I
share the feelings of the outrage to
which an expression has been given
by the hon. Members at the tragic
events in Sri Lanka. It is no doubt a
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very unprecedented situation where
the Government of the day is bom-
barding its own civilians inciuding 1p-
nocent men, women and children.
The hon. Members have said that the
policy of the Government of India is
vacillating and incoherent. Sir, 1 do
not subscribe to this proposition. The
questions, in fact, which are staring
us in the face today over Sri Lanka
today are three questions: The first is
what is, in fact, India’s foreign policy
vis-a-vis the evenis in Sri Lanka? The
second queslion is: Whether this for-
eign policy continues to it in with the
unfolding drama in Sri Lanka? The
third question is: Whether if any de-
parture is to be made from the foreign
policy as it exists today?

Whether that departure could be justi-
fied within the parameters of interna-
tional law? India has repeatedly dec-
lared that the events 'in Sri Lanka are
the internal affajr of Sri Lanka. It is
within the constraint of this b#sic pos-
tulate that India has been operating
to bring about a peaceful solution to
the ethnic problem in Sri Lanka. This
basic postuiate, this constraint of
India’s foreign poliey is in accordance
with the traditions of India’s foreign
policy of good neighbourliness, good-
will, brotherhood and peaceful co-ex-
istence with its neighbours. But the
question is whether this present poli-
cy fits in with the events which are
now taking place in Sri Lanka. 1 res-
pectfuliy submit that, firstly, Sri
Lanka hag chosen fo exterpalise ifs
own problem. Sri Lanka has invited
foreign, external forces to carry out
its own well-calculated policy of anni-
hiiation of its own eivilians and find-
ing out a military solution to T3 own
problem. Having externalised its own
problem, Sri Lanka can, in no justifi-
cation, claim to assert that what 1s
happening in Sri Lanka is the inter-
nal affair of Sri Lanka. Secondly—
and this is more important—the
mounting intervention of the exter-
nal forces totally inimical to India is
pa_rt of a gingantic international con-
Spiracy to bring about a military en-
circlement of India and ultimately
affect India’s security and its stability.
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1f that be so, then my respectful sub-
mission is that the present policy of
India or the basic postulate of India
and the constraints which India has
imposed upon itself with regard to
jts policy vis-a-vis  Sri lanka, no
longer holds goods—that is, that the
events in Sri Lanka are pureyy an
internal affairs of Sri Lanka, A de-
parture is called for in view of these
developments which have now taken

place.

The third question which I posed
to myself in the beginning was whether
such a departure could be justified
within  the parameters of international
law. 1 respectfully submit, Sir, yes,
firstly because no nation has got the
right to indulge in mass genocide
of its own citizens with the help of
external mi.itary forces. 1f it does,
it can no longer clainm: that the events
taking place within its frontiers are
the internal affair of that particular
country, Secondly, Sir, under the
international law, India has the right
of anticipatory seif-defence. It was
this right which was invoked by the
United States of America during the
Cuban crisis in the sixties. When
the missiles were installed by the So-
viet Union in Cuba, the Uniled States
re.jed upon the principle of antici-
patory self-defence to call upon Cuba to
dismantle 4l the missiles and to call
the Soviet Union io take back those
missiles from the soil of Cuba. It js on
the basis of this principle that it ig pos-
sible for us to say that the events
within the frontiers of Sri Lanka are
no longer the internal affair of Sri
Lanka. And India can reply unon this
principle of anticipatory celf-defence to
say that being a serious threat to the
stability and security of India, India
can no longer remain quiet. There-
fore, I will ask one last question at
the end, Will the honourable Minister
clarify whether, in view of these deve-

lopments, the Government of India is
contemplating to bring about a de-
parture from its declared policy that
384_R.S.—3.
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i{he affairs within the frontiers of
Sri Lanka are its internal arfairs?

SHRI P. SHIV SHANKER: Mr.
Deputy Chairman, at the outset, some
bhonourable Members were kind enough
to congratulate me on the floor of the
House and I deem it my duty to
express my very sincere and grateful
thanks to them. Coming to the sub-
ject on this issue there has been quite
2 lot of debate. Goveynment of lodia’s
standpoint has been explained from
{ime to time. Many an honourable
Member has ben quite critical of the
statement that I have made, Some
of them have been pleased to use
invectives of disappointment, they have
gone to the extent of saying that it is
unfortuate, some of them have used
the expression that it is an exercise
in verbiage, some honourable Mem-
bers felt that it is a statement of help-
lessness. I don’t think that any of
these invectives could be wused to
the statement. I shall presently make
my submissions about the various as-
pects that have been raised with re-
ference to the statement. But before
I go into this question, we must un-
derstand certain basis which honour-
able Members are well aware of.
I would like to clear this premise
because some Members have gone to
the extent of saying that we had as-
sumed the role of a mediator which,
in my view, is not a correct reading
of the situalion. The position is that
the issue of Tamil in Sri Lanka s a2
very dedcate issue, very delicate be-
cause (a) it concerns a neighbouring
country of ours and (b) in the other
neighbouring couniries which we have,
the problem arising there have delica-
cy because of the fall-out thatl it could
have in that country as well. Here is
a case of an ethnic minority which is
very closeiy related to a considerable
segment of our society, and naturally
theve is bound to be an emotional
upsurge whenever something happens
te our blood relations. As a result of
what has been happening in Sri Lanka,
as honourable Members have very
rightly observed, quite a good num-
ber of refugees—their number today
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is 1.26,000—~have come over here to
seek shelter. If the Government of Sri
Lanka think that they do not have any
obligation towards them, il would be 2

very  unfcrtunate approbch.
They cannot just throw them
away. Siluationg arise in the in-
ternationz! relations wher. somg ol the
solutions as have been suggested by the
hon. Members would prove disastrous.
The Government of India. on a very
careful consideration, thought that this
iz a problem which requires a poli-
tical solution. And I would like to
make the position absolute.y clear
that we would strive every nerve to
see that we achieve a political solu~
tion within  the framework and the
context  of the situation and the
atmosphuric effect that it will have,
T am not prepared to accept that we
are undertaking merely  remedia-
tory role Why do I say this?
It is true that we are using our good
offices while we are trying 1o nego-
tiate with the Sri Lankan Govern-
ment and the authorities. But I am
not unmindful and the Government
of India cannot be unmindful, of the
fact that this ethnic minority has a
blood reiationship with a large seg-
ment of our society. We owe certain
obligations because of a neighbouring
country and also owe obligations be-
cause it has an elfect over a large
segment of our society, and I ‘would
not like to look at it from the point
merely of Karnataka, Tamil Nady
or anything but the country as a
whoie. And it ig in this background
we would like to seek a golution.
When we are trying to speak to the
Sri Lankan Government,  we ave
aiso takiny into considerations the
hopes and aspirations and the emo-
tions of the Tamil minority and we
are consciously and unconsciously
influenced to a certain  extent by
what they are thinking when we are
trving te negotiate this issue with the
Shri Lankan Government.
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Sir, in this background I would nof
Itke to go into the details because a
lot of time would be consumed and
it is also not possib.e for me to ans-
wer each and every gyuestion that has
been raised. I would iry to meet all
the important questions which have
been raised.

Sir, very rightly I could see the
juslified agitation on the part of the
hon. Members in regard to the state-

ment that has been made in ‘Sunday
Times® by Shri Jayewardenec. 1 can
only comment: it does not behave

well for a seasoned poiitician of the
stature of Mr. Jayewardene to speak
in terms that he has done. To say
the least. perhaps the adjectives that
have heen used by some hon. Mem-
bers fit into the texture when they hav«
said that the language is intempe-
rate

SHRI V. GOPALSAMY : A season-
ed politician like Shiv Shanker and
noty like Jayewardene

SHRI P. SHIV SHANKER : ....and
irresponsible, Sir, whi.e 1 was trying
to read that statement, if that state-
ment is made only to purchase certain
arms as it appears to be and trying
to say that Mr. Rajiv Gandhi is help-
ing, this only shows how much Presi-
dent Jayewardene has lost the confi-
dence of his own people. He attri-
butes that Shri Rajiv Gandhi is try-
ing to help the other side. He goes
to the extent of saying—since there is
no denial so far, I am going on that
basis—that there is no other go except
a military sowution. This is how he
tries to put it. That shows that the
man has lost his nerve and that is
where—as some hon. Members. per-
haps very rightly, have observed and
T feel like agreeing with them—it is an
intemperate expression and an irres-

poneible  thing to say. Tt iz unfortu-
nate that the accusation has been
made against the Prime Minister

without any basis whatsoever. If this
is merely to get some arms or some
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money or whatever it could be, this
is far more unfortunate. As Mr. Kal-
vanasundaram: has very righty ob-
served, if the sentiments of this House
are reckoned, I am confident and I
confidenily expect a reasonable person
to rethink and review his approach and
to rake a sincere effort to find out a
happy solution to this problem.

Sir, essenlially this problem requires
a political soiwution. Ego or vanity in
an irdividual on a problem like this
obviously creafes more problems.
Perhaps in politics. ego or vanity of a
manp mars or makes, makes rarely but
mars on most occasions, the career of
the whoie nation. I would not like to
go further.

Some of the hon. Members have
asked about various proposals. I would
only make a submission at this stage
that it will not be possible for me and
1 would request the hon. Members to
hear with me. As regards the propo-
sals that have been put forth on the
side of the Sri Lankan Government,
there is a gentleman's agreement that
we shouid not disclose and 1 would
beseech the hon. Members not to press
this peint. I was very careful in ex-
pressing myself and I had gone to the
extent of saying that “while there has
been some movement on issues like
the overall structure for devolution of
power and land settlement po.icy.
there are still a number of crucial
gaps in the formulations on core issues
like law and order and on the nature
of the relationship between the present
Northern and FEastern provinces Wwhich
are issues to which Tamis attach
great importance.” We concede that
point. Some of the hon. Members were
trying to ask me whether these things
have been discussed with the Tamil
leaders. I have actually made the pos:
tion clear in the latter paragraph.
“Government are evaluating the for-
mulations received from the Sri Lanka
Government.” I would iike to explain
one or two sentences which have been
made the butt of the criticism. “The
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Sri Lanka Government has also been
requested to communicate their views
on certain alternative formulations.”
On this, one of our elderly Members
has gone to comment that we are
assuming the role of a mediator.
I am sorry that it is a misreading of the
sentence.  “In our view what can be put
to the Tamil side is, ..” because as op to-
day, wha, proposals or formulations have
been received are being evaluated by us.
Ang as T said, the Sri Lankan Government
has also been requested to comment, to co.
mmunicate their views on some alternative
proposals. 30, tha matter is still in the
embryonic stage. And then the next sen-
tence thar has been said is: “In ow view,
what cap be put to the Tami] side is only
a packag, of proposals which are evaluajed
as constituting....” T would request the
hon, Members to give ; little attention to
thi, experession-- “constituting a fair and
reasonable basis for ;4 negotiated settlement,
As long as we are pot satisfied that thess
proposal coustitutes a fair and reasonable
basis for a negotiated settlement  which
could be approved by the Tamil side, till
then we thought that we should not put it
to them. Whay is the purpose of putting
to the Tamil leaders matters which
have not come to a stage where we are

satisfied that they have become salable to
them.

SHRI PARVATHANENI UPENDRA:
How can you decide on *heir behalf?

SHRI P. SHIV SHANKER: It shouid
not be thit difficult, Mr, Upendra to come
to some conclusions.  After all, we know
their mind. We have been discussing with
them for quite some time. How they are
bending what is their psychology is awd

known to us. There, it is here
where I would like to say that
it is not a «case of a mediator’s
role, But we are becoming subjective

there. We would like to assess ourselves
whether with this can we talk to the Tami}
teaders so that it becomeg a saleable issue.
Till then, we would nos like to. Tt is not
just as though a mediator. and alright you
are piving and I am doing the post office
work and I am passing it on t, them, That
is why I prefaced by submitting that our
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natural sympathies are also there for what-
ever reason it may be because this is not as
though one could say that I would be tot-
aly an umpire. Some hon. Members
have saig that wg are behaving like an um.
pire.  No. It is true that when i: comes
to the question, of the Srj Lankap Govern-
ment, we are using our good oflices.  Yes,
And we would like to use it till the lime
whep we feel, look, we should not. and it
is possible,  Therefore I would ke 1o re-
move from the mind of the hon. Members
a feeling that they = havg tried to convey
that either we are trying to be merely an
umpire or we would like to be , mediator
without any thrust on our back. One as-
pect where the hon. Members have been
pleased to criticise with reference to the
expression of the ‘compressed timeframe’.
I think that expressiop cannot be read di-
vorced by the context in which it has been
used, And the context is, we have said
there that the “Government 2re keep to
ensure ...” We have only expressed our
keenness to ensure that a soluticn is arriv-
ed at within a compressed timefrome so
that the agony and sufferings of the pcople
of Sri Lanka, and particulary of the Tamilg
in Northery and Eastern  provinces are
brought to a quick end. Our kcenness is to
ensure that this problem is  resolved as
early as possible so that it does not further
perpetuate the trouble of the pecple. It is
in this background ‘hat we have said, and T
would not like to make too much out of
th, criticism that has been made.

Sir, some of the hon, Members felt and,
perhaps, speakiny here 1 was thinking that
there i some basis for the argument that
the Sri Lankan Government raised the
issue in this form just on thy eve of the
meet of the Aid Consortinm. T would
not Jike to hazard my opinipn on it.  But
we are making our position clear to the
varicus powers, we are trying to explain our
stand as well. W, are trying to explain
the stand of the Tamil leaders also.

Sir, in this context T must also bring to
the natice of the Honse when some of the
Members have been pleased to raiee the
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question about the SAS and so on and so
forth,

SHRI VALAMPURI JOHN: What ab-
out the aid consortium?

SHRI P. SHIV SHANKER: Whas was
said by the hon. Members was that this
type of ap aproach as to the solution of the
problem is projected by the Sri Lankan
authorities on the eve of the air conmsort-
ium meeting only to get more aid . .

SHRI VALAMPURI JOHN, It happened
last year,

.

SHRI P. SHIV SHANKER . and
then divert jt for the purpose of purchasing
arms. I said that I woulg not like 104
hazard any opinion op that, but we have ,
approached the different countries. We
have been trying to convey ty them what 4
we feel about the issue, what the
sentiments of the Tamils are and what
exactly is happening, It is very difficult
for me to 2o into the details of it. But
nonetheless it is not as though on our part *
we areg not carrying o our diplo-
matic activity in that regard, It is
true, it is possible. I do not deny that. it
is possible that on some occasions not with
standing this things happened against our
wish and will but that is because of the po. {
wer game that goes on, be it ; policy in
relation to India which might  influence
their thinking adversely or otherwise. Thesz
are the matters which cannot be pgone into
indetail j; a debate lik, this, T wanted
to say onl, this much that we are aware
of the observation that has been made by
the hon. Members. We, op our part, are
trying to take all the steps we could take.
That is all that I can say  at this stage.
(Interruptions) .

Sir. T must submit that the hon. Mcmber
would, at leust, agree with me that if 1
have said soinething that is not merely as
an advocate but 1 have said it with all the
sincerity at miy command. and 1 assure the
hon. Memberg if theta is a flaw T have ne-
ver hesitated to accept that flaw also, I
have only <aid as on today that we are
making our efforts, we have been continu-
iny our efforts.  They have not found 3
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lrmlu_)n is 4 different issue  atogether
:u.)d it ig not possible in a, international
dxplomaCy of the nawre tihal exists, and
perhaps very right]y Mr. Kalyanasundaram
projected a different approuach altogether.
These are the various things which huve
the effeci, the cause and eflect in ay inter-
nationaj diplomacy and if we are getting
influenced cnd if these things influeace, they
have their effect also.  And it is precisely
this which is happening,

Sir, one of the hon. Members has been
pleased to go to the extent of saying that
it is ; case of towal break-down of our dj-
plomatic relations. I do not think that
such an uncharitable view could be taken
of our diplomaic relations, We are po
doubt cautious and as it has been  very
righ{ly caid the powerful authority znd the
more powerfui has got to be the restraint.
One cannot lose temper in matters like
thie.  Qne has got to be patient enough in
Irying to seeck solutions. And if we loss
patience, the utterances are what wg have
foond in ‘London Times’. That type of
stterances would only mean the breaking
dowp of the diplomatic acumen.

Sir, one of the hon. Members hag sug-
gested—though not very clearly—that the
statement is a great disapcintment and po-
ssibly it is because of certain intcrnational
perssures. I do not conced. that any in-
temnational pressure is falling on us for the
purppose of putting out this type of a state-
ment.  We will certainly tuake into con-
sideration what is in the interest of our na-
1on and people.  We have wrtaip avowed
obiectives. We have our cirar  foreign
policy, the foundations of which were laid
by Pandit Jawaharial Nehru.  We pursue
those policies and in pursuing these pilicies,
we see tn it that po country becomes un-
duly a subject of injustice and We raise our
voice znd we have done so on all inter-

national occasions.

Sir, one of the hon. Members was pieased
to ask ag to what are our vesy clear views
with reference tg diffrent issues which the
Tamil minority and their  leaders have
raised. I have broadly made my state-

/
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ment with reference to our attitude part of
it.  Whey it comes to the quesiion of go-
ing into the brass cakes ang going jnto the
details, our aitituds js naturally governed
by the attitude which I have submitied in
broader terms. But nonctheless, if the
Tamj] minority would like (o uccept 5 po-
sition other than the avoweq approach that
they huve tuken, well, that is a matter which
is left to them and if it pleases them, wo
will welcome it and we would certainly
take il up with the Sri Lanka Government
and the authorities for the purpose of seeing
whether this is acceptable to them, It is
precisely this which we had beep trying to
do. If it does not pleasz them. if 1t is not
acceptable to them and if t does not be-
come saleable with them, no purpose will
be served by taking it up and that is why
to sey as 10 what exact views we have with
reference to each and every issue, is to €X-
pect of to demand too much from the Go-
vernment of India. Government of India
has its views bu: they could slichtly changa
if the Tamil leaders take a slightly different
view Dbecause ultimately as one hen. Mem-
ber has rightly said, while jt is an internat
affair of Sri Lanka, we are concerned be-
cause the fallout is likely fo be on us.
Therefore, we would like to nelp out the-
morass that has come to pass, We would
like to see that it is wot over and for that
what could be done. Tt is there where we
have said that we will certainly use the
good offices and this we have done at the
instance of Sri Lanka Government becaus®
we wanted a proper solution, After all,
they are our neighbowrs. In 2 pluratistic
society, the rulers have got to be very
careful. They cannot behave in 3 manner
they would like to which creates problems
for the minorities, be it linauistic jeligious
or whatever t is, ang this is very
well known to us because after
all, ours is SO much a multiple
society and you cannot get an example
in any other country of the world,
Sir, one of the hon. Members was pleas-
ed to raise the issue about the attacks on
fisherman. He was pleased to ask whether
any compensation has been paid 10 them.
(Interruption)  There have been attacks
on Indian fishermen by the Sri Lankan
Navy. But Sri Lanka claims that these
atacks have taken place i Sri Lankan

waters, whep Indian boats crossed over to
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the Sri Larka ide on the muritime boun-
dary

SHR1 V_ GOPALSAMY: Mr. Deputy
Chairmun, Sir, I would like to point out (o
the bon. Minister that our ow, Govern-
ment have udmitted that 96 times our fish-
ermen have bee, assulted within our own
territorial waters. A statmen to this off-

ect has been made on the Hoor of  this
House.

SHRI P. SHIV SHANKER: [ um tryinp
lo meet the point which was raiseg by Mr.
Dhabe Sir, we have lodged protests with
the Sri Lankan Governmen: wherever it
wae relevant and in some cases. we have

demanded compensation. They have, of
course, not come out with payments.
They have in fact, no accepted

the theory that they owe any amount. So
Tar as we are concerned, our coast guards
have bee, trying tg intensif, putrolling
and co-oirdinate with the Tamil Nadu Go-
vernmental anthorities 1o ensure that no
artacks take place in Indiun waters. On
the question of compensation, I would not
like to 2o into the details.  Tp 1986, therg
have been no deaths. .. ,

SHRT V. GOPALSAMY: Six persons
have been killed.

SHRI P SHIV SHANKER: T am just
giving the details. Five persons were killed
in 1985 and one during 1984, T, theee cas-
se. Government of India have paid compen-
sation to each one of them. to the relatives,
O course. no compensation is sofficient
enough to replace the Tlives lost. But
nonetheless, ap amount of Rs. 10,000 wag
paid to the relatives of each of the persong
whp died. Also, the Tamil Nadu Govern-
ment has taken care of them. This is a
matter where, as T said, on the question
of compesation, o,y the Qquestion of the
attacks. the Sri Lankan Government is
adooting a totally differen; approach. Sir,

_an allegation was made about the involve-
ment of British mercantaries Pakistan and
fvonl,
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SHRI V, GOPALSAMY: Suuth African
involvement.
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SHRI P, SHIV SHANKER: That j5 alsy
there, I would not like 10 go into this.
But these issues are tahen up.  We bave
tzken it up with th, Britisp authorities.

SHR1 CHITTA BASU: A specific thing
wos nentioned.  There j5 an organisation
walled Kini-Mini or whatever jt1s  namc,
which his supplied arms which has provid-
ed training to the mercenaties to fight the
Temils in S Lanka. Do veu have any
information opn this?

'

SHRI P SHIV SHANKER: Se far ., the '

British authorities are concerncd, vartous

issue; have beep raiseq with them  But
they deny their involvement. fa fact.
some dJdetails have ylready been furnished. ”

But whep, it comes (o the question of israel
of South Africa_ It is not passible for us to
directly communicale with them.  Bug we
have tried to take up this issue with some
countries which have friendly relations with
them,

SHRIT V .GGOPALAMY Hav, yoy taken
up with Sri Lanka pbout the South African
involvement.  This was my specific ques-
tion and on this even Mr. Prime Minister
did not agree with me?

SHR1 P. SHIV SHANKER: The point
is, these issues are put before the High
Cominissiner who js here ang also before
the Sri Lankan Government  fi is pot as
though it has pot been taken up. but the
point is in matters like this the first .nswer
that comes is that all is false, Tt is « part
of international diplomacy, you could call
it. The question is. one need be conient
wityy that answer or one gives further details
where they would again say fhat the se ar>
all false. That is the thing whicy ha
got to be determined. Tt is not as though
we ate pot taking up these issues,

SHRI'S. W. DHABE: Just like alection
results are changed,

SHRI V. GOPAISAMY: They haw
openly admitted in the United Natioas {hat

\
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they have trade relations with South Afri-
ca. (Interruptions) That js why I have
asked the question whether you have ta-
ken up the issue with Sri Lanka.

SHRI P. SH1V SHANKER: Mr. Gopal-
samy_ this issue has not only been tuhen up
with them but hag jlso bezen takep up with
gome other Governments so that if they
c1n oxercise a Jittle influence on them thay
shouk] do so. What resuly follows is a
matter about which, on many an occasion
you cunnot  say with certainty, whag will
follow because when they also take an ap-
ptoach., many a thing determines their ap-
proach.,  Supposing, they are antagonistic
to us they would not only like onr
lodging the protest, they would cover il up
and trv to help other side much farther.
This is part of internitional diplomatic lo-
gic.

SHR1 JAGESH DESAI (Maharashtra):
1s it diplomacy?

SHRI P. SHIV SHANKER: Whatever
you call it, you call it, bug this is the
reality which one faces, (Interruptions).
One aspect which ¥ would like to  say.
which the hon. Members have been pleas-
ed to advert to, is with reference to  the
position of Mr. Romesh Bhandari Mr.
Romesh Bhundari, as a Foreign Secretary,
had been handling this issue for quite some
time. After his retirement, if he has been
included in the delegation, I sez no flaw
or informity in his being included as one
of the persons in the delegation. Merely
because he happens to be the chairman of
the foreign affairs cell of the party, I do
not know how. .

SHRI V. ' GOPALSAMY: For
‘lhat* LTI LR

ft hag come in the press.

SHRI P. SHIV SHANKER: That I do
not know. I am sorry 1 would not like
1o go into those facts, I would like to
-answer only those questiong thur have

s+ #Expunged as ordered by the Chair.
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been raised here, A fact on which L
am not sure 1 would not Jike to answer
nor it is relevant at this stage heie.

SHRI M. 8. GURUPADASWAMY:
Why don’t you include somebody who is
competent from this side?

SHRI P. SHIV SHANKER: Whether
somebody should be included or rot is a
matter which you will havc to lcave it to
the realm of the Government. (Interrup-
tions). Not you, you will not decide it.
(fnterruptions),

I am only trymng to put 1t that when yvou
are trying to find a fauly T say that there
is no fault or flaw in it. That iy why I
said that the man had some evperence of
handling the issue, He had been discus-
sing this for some time. Therefore, his
cxpertise could be taken advantage of.
That was the approach. That was  the
reason.,

Sir, various suggestion, that have teen
made are the matters on whiti T would
not like to comment at thig stage. These
are the matters which could be gone into
a little further. T would noy like go intor
the various other small matters  which
have been referred to by the hon, Mem-
bers, I would like to say one thing. Because
it wag said whether the delegation met the
CPT member of Parliament of Sri I nka.

SHRI DIPEN (.HOSH: It is Conmu-
nist Party of Sri Lanka, not CPI.

SHRI P. SHIV SHANKER: 1 am really
sorry, I uccept the amendment, The dele-
gation met the leader of the Communist
Party of ri Lanka—Peter Keuneman. Th:
M. P. Mr. Sarat was not uvailable. In
fict he was invited for a dinner that was
hosted by the Indian High Commissionar.
He was not available, Possibly if he were
to be available, some discussion could hava
taken place with him,

Sir, I have made my submissions brond-
ly on the various issues. It is possihte
for hon. Members to come to the conclu-
sion that T have no: met each 2nd every
point, but it is not possible to meel each
angd every point, minor or otherwise. But,
as I said at the very outset, this is a deli-
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cote issue where I would request that the
hon. Memters sitting on the other side
would lend a hand of support ‘o the Go-
vernment in seeing through a  political
solution on this issue. To my mind, we
are not that disappointed not to find a
solution, As I said. we will strive every
nerve to see that some solution is possible.
I appreciate the emotions. the sentiments
that have been expressed on the other
side. T am sure if some of the hon. Mem-
bers who have spoken with so much emo-
tion were to stand in my place, perhaps
they would have been top sobre or more
sobre perhaps than me. 1 am gratefu! to
the hon. Members for the sugrestions that
have been made over the time. 1 would
also make zll efforts to see how best to
sort out the issue, I share the concorn. L
want to end up by saying, of the hon.
Memberg that they have cxpressed about
the situation.

MR, DEPUTY CHAIRMAN: Now
furthey consideration of the Coual Mines
Labour Welfare Fund (Repeal) Bill, 1986,
Last speaker, Shri §S. W, Dhabe, to conti-
nue his unfinished speech.

SHRI S. W. DHABE.: T hope we will
have tea interval today. You have skipped
over our lunch.

MR. DEPUTY CHATRMAN. No. no.
we continue.

The Vice-Chairmap
krishn:n) in the Chair,

(Shri R. Rama-

—

THE COAL MINES LABOUR WFI-
FARE FUND (REPEAL) BILL, 1986-—
Contd.

SHRI S. W. DHABE (Maharashtra):
Mr. Vice-Chairman  Sir, 1 was referring
to the question about coal workers® strike
on 9th April 1986 for various demands,
one of which was ensuring employment
to dependents of retiring employees s
per the agrcement. They have made an
agreement between the workers' represen-
tatives and the management. It was
not proper on the part of the

[RAJYA SABHA |
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Governmentt and  Coal India to
turn about znd take = stand that this pro-
vision has been found to be unconstitu-
tional and is not being acted upon evenin
the steel sector. I go further and say that
though the agreement was made it  has
bcen nullified by a directive of the Burcau
of Public Enterprises. 1t is most surpris-
ing for Coal Indio or any public sector
to say that dependents of retired employeces
will not be given jobs. This ig very
serious and I think the Government should
review the situation and allow the agree-
ment to be implemented. The coal-miners
spend their whole lives in the arca which
i3 congested, in a bad atmosphere, and
lead hazardous lives, One foot always in
grove,

There are two other points which T have
to make. There are two problems which
I find when I go to the collieries and tu
which not much attention is being paid by
the Ministry. One is the problem of
pollution. If you go to tha collieries, you
will find that near the Thouses of the
miners. because of burning of coal there
is so much of gas. Details are given that
many persons are affected by it, T do
not know whether” any health survey is
made by Coal-Indin or its subsidiaries
about the pollution problem in ths collie-
rics because of burning of coal and other
pollutants,

Secondly, T find that unlike the Ruail-
ways, Coal/lndia does not give much en-
couragement to sports. Football is very
popular and if adequate sports facilities,
specially for football, are created, it will
go a long a way in creating outstanding
sportsmen. There should be more of pro-
motion of sports.

Sir, I cannot support ‘the abolnion of
this Act for two roasons, Firstiy,  the
Coal Mines Labour Welfare Fund Act is
a statutory legislation and its functions are
very important. In the Labour Ministry's
annuel report for 1985-86, on page 22 it
is stated-

‘8.2 The funds have been created hy
levy of cess on production or consump-
tion or export of the minerals and in
the case of beedi on the manufactured



